BEFORE THE HONBLE NATIONAL GREEN TRIBUNAL
BENCH AT PUNE

Original Application No. 51/2021(WZ)
Mr. Sayyed Mohammed Sabir Usman
V/s
The Principal Secretary,

Government of Maharashtra &Ors.

AFFIDAVIT IN REPLY ON BEHALF OF THE RESPONDENT

‘NO. 4 - BRIHNMUMBAI MUNICIPAL CORPORATION

(BMC)

I, Shri. Rahul Namdev Leéndge, an Inhabitant, working as
Assistant Engineer with Brihnmumbai Municipal Corporation,
having office at, New Municipal Building C.S. No. 355B,
Bhagwan Walmiki Chewk, Vidyalankar Marg, Opp. Hanuman
Mandir, Antop Hill Wadzia (East) , Mumbai — 400037; hereby

state on solemn affirmatio i as under:-
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1.1 say that I have perused the copy of the application and
compilation filed by the Applicant and I have also perused
the office records. I have made myself conversant with the
facts of the case and am able to depose on behalf of the
Respondent No 4. I am filing this affidavit in reply
thereto.At the outset I submit that the application filed
against Respondent No. 4 Brihnmumbai Municipal
Corporation (hereinafter referred as BMC) is not
maintainable in view of Section 5 (2) of Brihnmumbai
Municipal Corporation Act 1888. The BMC is a Body
Corporate. duly constituted under the provisions of
Mumbai Municipal Corporation Act, 1888 (hereinafter
referred to as the MMC Act, 1888).

. I say that the present application is filed with regard to the
applicability of the EIA Notification, 2006, for Grievance in
this application is against violation of environmental
norms by the project proponent (PP) Respondent No. 7 -
M/s Dudhwala Real Estate and Investment, Mumbai in
developing a housing project — ‘Dudhwala Aquapearl” at
City Survey (CTS) No. 226 of Byculla Division at 258,
Retreat Compound, Bellasis Road, Near ST Depot,
Mumbai Central, District Mumbai City, Mumbai,

Maharashtra "’Fﬁ_‘"“
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3. I say that, L.S. M/s. Shaikh & Associate had submitted the
proposal for redevelopment of residential building on plot
bearing C.S. No.226 of Byculla Division at 258, Bellasis
Road, Mumbai Central, Mumbai-400 008 on behalf of their
client M/s. Dudhwala Real Estate & Investment, the
developer for the captioned property along with NOC
from MBR. & R Board under No. R/NOC/F-
1457/725/MBRRB-06 dt.14.02.2007 for redevelopment of
captioned property with FSI 2.50 or the FSI required for
rehabilitation of existing occupiers plus 50% incentive FSI,
whichever is higher as per Regn. 33(7) of DCR 1991.

4. Thereafter, L.S. had submitted amended plans with revised
NOC from MBR.&R. Board wunder no. NOC/F-
1457/6509/MBRRB-14 dt.19.08.2014 with FSI 3.00 along
with fungible FSI as per Regn. 35(4) as per modified DCR
1991.

5. The necessary concessions were approved and I0OD was
issued on 28.09.2007 for building No.01 & 02 with total
BUA as 12275.00 square meters. Thereafter phase program
is approved on 06.04.2009.

6. The Plinth CC for Building No.1 and Building No.2 (Wing
A) was issued on 07.08.2008, as per IOD dtd.28.09.2007.

is CC was issued as per Phase Program approved on
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. Subsequently further CC is issued for Building No.1 and

Building No.2 (Wing A and B) as per Phase Program
dtd.06.04.2009. Hereto annexed and marked as Exhibit A’

is the copy of CC.

. I say that a Part OC was issued on 27.07.2017 as per

amended plans dtd.04.042015 for Building No.l and
Building No.2, Wing A& B. The Plans were further
approved on 31.07.2018, 03.03.2020, 18.07.2022.

.1 say that Project Proponent has obtained the EC on

dt.30.06.2012 valid for five years i.e. upto 30.06.2017 for
built up area 29576.00 sqm. Hereto annexed and marked as
Exhibit ‘B’ is the copy of Environment Clearance dated
30.06.2012.

10. I say that Project Proponent has obtained the
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‘Consent to Establish’ on 05.11.2009 which was valid upto
Commissioning of Project or five years whichever is
earlier. Further, revalidation of Consent to Establish’
dtd07.10.2021 (for total construction BUA=42565.33 sq.
meters) which was valid upto Commissioning of Project or
coterminous with the validity of EC dtd 20.05.2016,
whichever is earlier. Hereto annexed and marked as

Exhibit "C’ is the copy of Consent to Establish.

\
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11. I say that the Project proponent has obtained the
amended EC on dt.20.05.2016 valid for seven years for
built up area 42565.53 sqm. Hereto annexed and marked as
Exhibit ‘D’ is the copy of amended Environment

Clearance.

12. I say further, the Project Proponent has obtained the
‘Consent to Operate’ (Part-1) on 20.10.2021 and renewal of
‘Consent to Operate’ (Part-I} & Consent to 1* Operate for
Part-1I on 21.10.2022 which is valid till 30.06.2025. Hereto
annexed and marked as Exhibit-"E’ is the copy of Consent

to Operate.

13. It is pertinent to mention that Full Occupation is not
issued by this Respondent. The compliance conditions of
Environment Clearance dated 20.05.2016 with respect to
plantation / transplantation of trees will be verified before
issuing Full Occupation for the subject mention work.
Also as regards to the Bore well, Project Proponent has
obtained the permission for Bore Well from Hydraulic
Engineer Department of this Respondent and permission
for retention of Bore Well from Public Health Department
of this Respondent. Further it is pertinent to mention here

that it is the responsibility of Project Proponent to adhere

and comply with the conditions, as stipulated in
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Environment Clearance,Consent to Establishand Consent

to Operate, issued to them time to time.

14.

The applicant has set out the precise violations as

follow —

The present Respondent is giving the point wise remarks

to the violations as under -

a)

b)

[f & -/Name G.H. Shuih*
““&rea Gr. Mumbai

{ Reg.No.121/84
\%&\45’.?. D22 War, 2027 A

PP has procured first Environment clearance dated
30.06.2012 and modified/ amended Environment Clearance
vide no. SEAC-2015/CR-199(I)/TC-1 dated 20.05.2016, but
not complied with condition of both EC and its amounts to
serious violation.
PP Has not obtained mandatory Consent to Established and
Consent to Operate obtained from MPCB

The Respondent submits; that the issue of Consent to
Establish & Consent to operate is concerned. It may be
informed that the respective consents are not insisted as
JOD conditions. However, PP has submitted ‘Consent
to Establish’ dtd 05.11.2009,- 07.10.2021 & ‘Consent to
Operate’ dtd 20.10.2021, 21.10.2022. These consents are
insisted in Environment Clearance certificate. Therefore,
the responsibility of obtaining Consent to Establish and
Consent to Operate is with the project proponent. This

respondent will insist compliance of all infrastructures



as per Environment Clearance and its certification from
MPCB before issuing Full Occupation Certificate to the
project. As on date the project is not completed and full
occupation certificate is not issued by this Respondent.

c) PP has started use of premises without consent to operate and
PP has not installed STP.

The Respondent submits; the responsibility of
obtaining Consent to Establish and Consent to Operate
is with the project proponent. This respondent will
insist compliance of all infrastructures as per
‘Environment Clearance and its certification from MPCB
before issuing Full Occupation Certificate to the project.

- As on date the project is not completed and full
occupation certificate is not issued by this Respondent.
d) PP has not obtained permission for Ground Water Extraction
and PP is extracting huge quantity of ground water for
construction.

The Respondent submitsthat; Project Proponent has
obtained the permission for Bore well from Hydraulic
Engineer department of this respondent and permission
for retention of Bore Well from Public Health

Department of this respondent. Hereto annexed and

— marked as Exhibit-F’ is the co rmission for
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Department and NOC of issued by the Hydraulic
Engineering Department of this Respondent.

e) PP has not made any transplant as mandated in EC for 30
trees and also not made compensatory plantation against the
cutting of 48 trees and also not planted 174 number of trees
as disclosed in EC dated 30.06.2012.

The Respondent submits that; the Project Proponent
has submitted the Tree NOC issued u/no.
DYSG/TA/MC/1371 dated 24.05.2008 and
acknowledgement of submission of letter for
transplanting trees to-the concerned department. The
Balance no. of trees will be planted before full OC. The
Concerned department of the present Respondent i.e.
Superintendent of Garden has informed that site under
reference will be verified by Superintendent of Garden
department and will inform accordingly. Hence, NOC
from Superintendent of Garden, department will be
ingisted before granting full Occupation. Hereto
annexed and marked as Exhibit-‘G’ is the copy Tree
NOC issued by the Superintendent of Garden of the
present Respondent.

) PP has not provided requisite Open Space for recreational
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ground as per the DC Rules on virgin land as directed by
Hon'ble Supreme Court.
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. The Respondent submits that; the Project Proponent has
proposed the required Recreational Ground - RG as per
prevailing rules and as per approved plans. The Plan
showing the same is attached herewith. Further, the
developed RG as per last approved plans will be
verified before granting full Occupation.Hereto
annexed and marked as Exhibit-"H’ is the copy of
Approved Plan.

g) PP has not preserved top soil and not obtained permission for
ground water extraction and due to basement construction
ground water level is depleted.

The Respondent submitsthat; the Project Proponent
has obtained the permission for Bore well from
Hydraulic Engineer department of this respondent and
permission for retention of Bore Well from Public
Health Department of this respondent. Further, Project
proponent has informed that the Construction of
basement is under progress. Hereto annexed and
marked as Exhibit-F’ is the copy permission for
retention of Bore Well issued by the Public Health
Department and NOC of issued by the Hydraulic

Engineering Department of this Respondent.

h) PP has not installed Rain Water Harvesting System (RWH)
as mandated in EC dated 30.06.2021.



The Respondent submits that; the same is
responsibility of Project Proponent. This respondent
‘. will insist compliance of all infrastructures as per
Environment Clearance and its certification from MPCB
before issuing Full Occupation Certificate to the project.
As on date the project is not completed and full

occupation certificate is not issued by this Respondent.
i) PP has not installed Strom Water Drainage System as

mandated in EC dated 30.06.2012.

The Respondent submits that; the Project Proponent has
o obtained the remarks from Executive Engineer (Storm
Water Drain) Planning Cell, City, under no.
DyChE/SWD/1940/PC dtd 11.10.2007 and under no.
DyChE/SWD/2546/PC  dtd 12.10.2015 and part
Completion Certificate thereon under
no.DyChE/SWD/3742/PC~ dtd  25.102016.  Full
Completion Certificate for full work will be verified by
this Respondent before granting full Occupation.
Hereto annexed and marked as Exhibit-‘J* is the copy of

remarks of Executive Engineer (Storm Water Drain)

Planning Cell.
This respondent will insist compliance of all
N infrastructures as per Environment Clearance and its
* /I"Jama G - .
K. Shukia } ificati i
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completed and full occupation certificate is not issued
by this Respondent.

PP has not installed Solid Waste Composting System for
treatment of biodegradable waste as mandated in EC dated
30.06.2012.

PP has installed exceeding 4 number of DG Sets against the
permissible 2 DG Sets as mandated in EC dated 30.06.2012.
The Respondent submitsthat; the same is responsibility
of Project Proponent. This respondent will insist
compliance of all infrastructures as per Environment
Clearance and its certification from MPCB before
issuing Full Occupation Certificate to the project. As on
date the project is not completed and full occupation
certificate is not issued by this Respondent.

PP has caused traffic congestion in the area due to this project
and cause to air pollution on account of emission from the
vehicles.

It was instructed by the committee that PP shall submit
report through the Environmental consultant for Level of
Services proposed/ provided and BMC to verify the same by
their traffic department.

The Respondent submitsthat;Compliance of the same
will be insisted/ verified before granting full Occupation
by this Respondent.
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m) PP has violated the conditions imposed in SEAC & SEIAA
meetings.
The Respondent submits that; it is responsibility of
Project Proponent to stick with conditions imposed in
SEAC & SEIAA meetings.This respondent will insist
compliance of all infrastructures as per Environment
Clearance and its certification from MPCB before
issuing Full Occdpation Certificate to ﬂ}e project. As on
date the project is not completed and full occupation
certificate is not issued by this Respondent.
1) PP has made change in scope of the projects by increasing the
total BUA of the projects by increasing in the FSI & loading
of TDR and carried out the construction more than 50000
M2.
The Respondent submits that; the Project Proponent has
obtained the Environmental Clearance on dt.30.06.2012
valid for five years, for total construction area 29576.00
sqm. Hereto annexed and marked as Exhibit "B’ is the
copy Environment Clearance dated 30.06.2012 and
amendment . in Environmental Clearance dated
20.05.2016 valid for seven years, for total construction
area 42563.53 sqm. Hereto annexed and marked as
Exhibit ‘D’ is the copy Environment Clearance dated

OTA?
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Further, as certified by Architect the fotal construction
area is 40430 Sqm. Hereto annexed and marked as
Exhibit-’K’ is the Certified copy of total Construction
area submitted by the Architect of PP.

0) PP has not provided Marginal Space as per the DC Rules.
The Respondent submits that;Project Proponent has
provided the Open space as per approved plan.

p) PP has violated the principle of sustainable development by
not installing pollution control devices.

q) PP has not made any environment management plan.

The Respondent submitsthat; it is the responsibility of
Project Proponent. This respondent will insist
compliance of all infrastructures as per Environment
Clearance and its certification from MPCB before
issuing Full Occupation Certificate to the project. As on
date the project is not completed and full occupation

certificate is not issued by this Respondent.

15. I say that, in pursuance of the order of Hon’ble NGT
dated 23.07.2021; a committee was constituted to study
various facts on project site. The said committee visited the
project site on 01.12.2021. The said committee asked for
reply from this Respondent in stipulated format. The reply

of this respondent was sent through email to Sub Regional

Officer, Mumbai-I, who is part of the committee. Hereto

2%6
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annexed and marked as Exhibit-L is copy of Reply filed by

the present Respondent.

16. Further Clause (I) of the notfification dated
04.04.2011, reproduced as;an application seeking prior
Environmental clearance in all cases shall be made by the Project

Proponent.

The Project Proponent has submitted the Environment
Clearance dated 30.06.2012 and revised Environment
Clearance dated 20.05.2016. Further, it is pertinent to
mention here; that it is the responsibility of Project
Proponent to get the Environmental Clearance within time
and fulfill/adhere to the conditions as stipulated therein
and to carry out the work on site as per Environment
Clearance, -Consent to Establish and Consent to Operate,

issued to them time to time by the concerned authorities.

17. I say that in view of the above there is no cause of
action against this Respondent. In these circumstances, it is
respectfully submit that the Application of applicant
misconceived,devoid of merits and the Applicant is not
entiled to any relief claimed and therefore this

Respondent; prays that application be dismissed against

/ﬁ‘ﬁ‘,‘; this Respondent
( Aamec H. Shud \

rea Gr. Mumbai
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18. I say that the present respondent will abide by any
directions of this Hon'ble Tribunal.

19. This Respondent craves leave to add, alter or amend

the aforesaid averments as and when necessary.

This day of 05* April, 2023 Respandent No.4

NOTED & REGI§TERED

Advocate for Respondent No.4

VERIFICATION

I, Shri. Rahul Namdev Landge, an Inhabitant, working as
Assistant Engineer with Brihnmumbai Municipal Corporation
(BMC), having office at, New Municipal Building C.S. No. 355B,
Bhagwan Walmiki Chowk, Vidyalankar Marg, Opp. Hanuman
Mandir, Antop Hill Wadala (East), Mumbai - 400037; the
- deponent herein state that whatever stated in the present

affidavit is true and correct and is as per the office records.
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BEFORE THE HON’BLE NATIONAL
GREEN TRIBUNAL, WESTERN ZONE
BENCH PUNE

AT PUNE

Original Application No. 51/2021(WZ)

Mr. Sayyed Mohammed Sabir Usman

....Applicant
\/E)

The Principal Secretary,
.Government of Maharashtra &Ors.

...Respondents

AFFIDAVIT IN REPLY
Dated this 5% day of April 2023

Shri. Sunil Sonawane & Ors.
Advocate for the Respondent,
Legal Department, MCGM
Mumbai, 2™ floor, Mahapalika Marg,
Fort, Mumbai - 400001.
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BEFORE THE HONBLE NATIONAL GREEN TRIBU

BENCH AT PUNE

Original Application No. 51/2021(WZ)

Mr. Sayyed Mohammed Sabir Usman ... Applicant
Vis
The Principal Secretary,
Government of Maharashtra & Ors. .....Respondents
FDO
Sr. Exhibit | Particulars | Page No..
No
1. A. | Copy of Commencement Certificate. | 3 > /
| X7
2, B. Copy of Environment Clearance | S4A /
| dated 30.06.2012. a5
3. C. Copy of Consent to Establish 35 f o
267
4 | D. Copy of amended Environment| 368 —
| .
Clearance. | 276

_




5. Copy of Consent to Operate. B —
26S
6. Copy permission for retention of | Q3¢
Bore Well issued by the Public
Health Department and NOC of
. _ 2EE
issued by the Hydraulic Engineering
Department of this Respondent.
7. Copy TREE NOC issued by the| 239
Superintendent of Garden of the| -
| present Respondent. '5‘35
8. Copy Of Approved Plan. 296 — |
%98
9. Copy of remarks of Executive| 2aq-
Engineer (Storm Water Drain)
v
| Planning Cell. 4 +
10. Certified copy of total Construction | 4§
area submitted by the Architect of | -
PP. 4o
11 | Copy of Reply filed by the present| 41} —
Respondent. 4 g_ﬂ‘
Date:
Mumbai Adv. for Respondent
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C-3

.  MUNICIPAL CORPORATION OF GREATER MUMBAI

i,
FORM 'A’
MAHARASHTRA REGIONAL AND TOWN PLANNING ACT, 1966
No EB/2397/E/A/FCC/4/Amend

COMMENCEMENT CERTIFICATE
To.
Imitiyaz I. Patel { C.A. to OWNER)

Dudhwalas House 292 Bellasis Road, Mumbai
Central, Mumbai-400008

Sir,

The Commencement Certificate / Building Permit is granted on the following conditions:—

1. The land vacated on consequence of the endorsement of the setback line/ road widening line shall form
part of the public street.

2. That no new building or part thereof shall be occupied or allowed to be occupied or used or permitted to
be used by any person until occupancy permission has been granted.

3. The Commencement Certificate/Development permission shall remain valid for one year commencing
from the date of its issue.

4. This permission does not entitle you to develop land which does not vest in you.

5. This Commencement Certificate is renewable every year but such extended period shall be in no case
exceed three years provided further that such lapse shall not bar any subsequent application for fresh
permission under section 44 of the Maharashtra Regional and Town Planning Act, 1966.

6. This Certificate is liable to be revoked by the Municipal Commissioner for Greater Mumbai if ;-

a, The Development work in respect of which permission is granted under this certificate is not
carried out or the use thereof is not in accordance with the sanctioned plans.

b. Any of the conditions subject to which the same is granted or any of the restrictions imposed by
the Municipal Commissioner for Greater Mumbai is contravened or not complied with.

c. The Municipal Commissioner of Greater Mumbai is satisfied that the same is obtained by the
applicant through fraud or misrepresentation and the applicant and every person deriving title through
or under him in such an event shall be deemed to have carried out the development work in
contravention of Section 43 or 45 of the Maharashtra Regional and Town Planning Act, 1966.

7. The conditions of this certificate shall be binding not onlyon the applicant but on his heirs, executors,
assignees, administrators and successors and every person deriving title through or under him.

The Municipal Commissioner has appointed t.Eng.(BP)City IV E Ward Assistant Engineer to
exercise his powers and functions of the P| g Autﬁr{l}t wider Section 45 of the said Act.
This CC is valid upto >

e s
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Issue On : 07 Aug 2008
Application Number :

Remark :

Valid Upto : -

This C.C. is granted up to podium top level as per approved plan dated. 28/09/2007.

Issue On: 15 Apr 2009
Application Number :

Remark :

Approved By

e ————

e ——

Valid Upto : -

This C.C. up to stilt + 20th upper floors 61.20 m. of Bldg. No 2 as per Phase Programme.

lssue On: 21 Feb 2012
Application Number :

Remark :

Approved By

Valid Upto : -

This C.C. is granted for Wing B (Pt) up to 20th floors top as per phase Programmed Phase .

Approved By

Page 2 of 50N 28-Jul-2022
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Issue On :" 03 Oct 2012 Valid Upto : -
Application Number :

Remark :

This C.C. is further extended up to 16th fioors of bldg. no.1 as per phase Programmed Phase 1l
Approved By

Issue Cn: 03 Oct 2012 Valid Upto : -
Application Number ;

Remark :

This C.C. is further extended up to 16th floors of bldg. no.1 as per phase Programmed Phase il
Approved By

Issue On : 10 Apr 2015 Valid Upio : -
Application Number :

Remark :

This C.C. is endorsed for Bldg No 2 having Stilt + 1st & 2nd podium & 3rd to 20th upper floors & Bidg No 1 having
Basement + Gr + 1st Podium + 2nd to 16th upper floors as per amended approval plans D1.04/04/2015

Approved By

Issue On : 02 May 2015 Valid Upto : -
Application Number J
Remark :

f
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This C.C. is further extended for Building No 2 from fire check floor + 21st floor to 25th upper floor with Basement
below intemal Driveway & Ramp adjoining East Side of the plot as per amended approved plan Dt. 04/04/2015.

Approved By

Issue On : 07 Aug 2018 Valid Upto : 06 Aug 2018
Application Number :

Remark :

This cc is further extended for Building No 2, i.e. wing A - 26th floors to 30th floors & Wing B - 26th to 31st
floors (part), only for staircase, lift, lift lobby passage, lift machine room, & overhead .

water tank as per Approved Amended plan dated 31/07/2018.

Submitted Please

Approved By

Issue On : 17 Mar 2020 Valid Upto : 16 Mar 2021
Application Number : EB/2397/E/A/FCCI2/Amend
Remark :

This CC is endorsed & extended further for building No.2 up to top of 28th floor level for Wing ‘A’ & up to top of
26th floor level and top of 30th floor level only for flat no. 01 & 02 for Wing ‘B’ as per approved amended plans dt:

(03.03.2020.
Approved By
Asst.Eng.(BP)City IV E Ward
Assistant Engineer (BP)
Issue On : 18 Aug 2021 Valid Upto : 17 Aug 2022
Application Number - EB/2397/E/A/FCC/3/Amend
Remark :

This C.C. is further extended for entire work of Building No.2 up to top of 30th floor level for Wing ‘A’ and up to top

EB/2397/E/A/FCC/4/Amend Page 4 of 50n 28-Jul-2022
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of 31st floor level for Wing ‘B’ i.e. full C.C. as per approved amended plans dated 03.03.2020.
Approved By
Asst.Eng.(BP)City IV E Ward
Assistant Engineer (BP)

Issue On : 28 Jul 2022 Valid Upto : 06 Aug 2022
Application Number : EB/2397/E/A/FCC/4/Amend
Remark :

This CC is endorsed & extended for entire work ie full CC of building no. 01 & 02 including LMR+ OHT as per
amended plans dt:- 18.07.2022 .

Digially mgnad by Amal ManTR0 chIunprge
Dite; 28 Juik 2022 102800

Designation .Asasiani Enginesr [BP)

For and on behalf of Locat Authority
Municipal Corporation of Greater Mumbai

Ccto: Assistant Engineer . Building Proposal
1. Architect.
2. Collector Mumbai Suburban /Mumbai District. City E Ward Ward
V4 TA
e
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Governmgn hira | 3 q ﬂ

Enviroament department,
Room Ne. 217, 2% Soor.,
Mantralaya Annexe,
Mumbai 400 032

Date: 30% lune, 2012

To,

M/s. Dudhwala Real Estate & Investment,
€S Nv, 226 of Byculla Division at 258, Retreat Compound,
Bellasis Road. Mumbai 400 008

Subject: Redevelopment project at Mumbai Ceatral by MA. Pudkwala Real Estate &
Investment - Esvironmentinl elearance regarding.

Sir,

This bas reference to your communication on the above mentioned subjecz. The
proposal was consideredd as per the EIA Notification « 2006, by the State Level Expert Appraisal
Commitiee, Maharashirs in its 27® meeting and decided to recommend the project for prior
environmental clearance i SEIAA. Information submitted by you has beer considercd by State
Level Environment Impact Assessment Aothority in its 20* & 48° Mextings.

2 i is noted that the proposal is for grant of Envirommental Clearance for Redevelopment
project at Mumbai Cemtsal by M/s. Dudhwala Real Estate & Invesiment. SEAC considered the
project under screening catevory §(a) B2 as per E1A Notification 2006.

Brief Information of the project is summarized during SEAC & SEIAA Meetings as:
Name of the Project | : | Redevelopment project
FProicet Proponent | : | M/is. Dudhwala Real Estate & Invesioent
Location of the | + | CS No. 226 of Bycuila Division at 258. Retreat Compound, Bellags
project Road, Mumbai 400 008.
Type of Project & | Construction Project o
| Plot Aren | 49%sq.m N
buifi up arca : | As per FSL: 1248545 sq. m.

| || Total construction area: 29.576.00 sq. m.

Estimated costof the | : Rs. 49Cr '

project - |

No. of Buildings |+ = Building | —(Tenant) Baserment -+ Ground Floor + Stilt -
Padium + 135 upper floors {1 shop st gr. Floor) . ;

* Building 2~ Wing A : Gr. +2 lovel podium + 23 upper
floors ; Wing B : Gr. + 2 level podium + 23 upper floors

Water requirement | : 1. Fresh water: 114 CMD From BMC

2. Recycled water: 73.40 CMD from STP

3. Wastewater generated: 145 CMID;
Wastewater will be treated in STP

Capacity of STP: 160 CMD; 73.4 CMD Treated water will be

used for flushing. car washin ess treated “a_l-.-.r_l

*f/NameG. H. Shukia Y X
( grea Er. ﬁgg?}gi: )
eg. No. 121/24
Q \ Z:p-Dt: 1 Bar. 2627 / §
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. o will be disposed a1 municipal drain.
Rain water : e 2 rain water harvesting tanks : sizc - Building
harvesting 1 = {Tenant) ; 30,000 LIiT
Building 2 - (Sale + Tenant + MHADHA): 50,000
Lit.
* Rain water harvesting recharge pits of Im x Im 2 m

deep provided at every 10 m distance along the
periphery of the plot
,i e Ringwelf will be provided

. ¢ Natural water drainage pattern : east to west
Strem water *  Quantity of storm water : 0.1 125 m3/sec
Drainage | = size of SWD: 450 mm wide & 600 mm depih at the
; | end —_— c —
I 2} Biodegradable waste: 3158 kg/day '
Salid Waste b) Non bindegradable waste: 211.59 kg/day
Generation , ¢) STP Sludge: 11 kg/day
Disposal:

* Biodegrdable waste will be treated by composting.
¢ Non biodegradable waste: will be disposed through authorized
apency.

= STP Shudge will be used as manure for landscapimg.

Esergy: : | Power Requiremeat: o N T
Construction phase: 100 KW; Source: BEST I
Opcration phase: 2112KW; ‘
DG sets: Construction phase : T x 125 KVA

Operation phase: | No. x 200 KVA, | No. x 315 KVA will be

provided —21
Energy *| * powercapacitors are proposed for the project
Conservation: { *  All lific and ptwaps are proposed on VFD drives which results
hzﬂ%savﬁlghpawcmsumpﬁmmdlmx.lﬂ%
savings in genera) consumption.
¢ Use of CFL lamp
.- + Provision for Solar Street lightings — |
Green Belt : Area for green belt: 671 sq. m. existing trecs: 78 Nos. Trees (0 be
Development; cul: 48; trees to be transplant: 30 nos. & 174 Nos. of new trees
will be planzed
Traffie : ' Parking area: 2,803.00 sq. m. Building !: 25 nos. Building 2 : 191nos
Maangement: All imernal roads will be 6w wide.
Environmental > | Operation Phase: Total capital cost for EMP shall be Rs. 62.5 LokRs |
Masagement Flan: and O & M for EMP shall be Rs. 17.5 lakhs.

Corpus find will be penerated by project proponent for O & M.

3. The proposal has been considercd by SEIAA i irs 48" meeting & decided w accord

ity / planning suthority should ensure this with respect to Rules, Regulations,
cations, Government Rosohsions, Circulars, cio. issued if any. This

-2-
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enviranmental clearance issued with respect 1 the environmental consideration and it
does not mean that State Leve] tmpact Assessment Authority (SEIAA) approved the
roposed land use,

(i The hcight, Construction built up arca of proposed construction shall be accordance
with the existing FSVFAR nomis of the wban local body & it should ensurc the samc
along with ssrvey number before approving layout plan & before acrording
commencement certificate 1o proposed work. Plan approving authority should also
ensure the zoning permissibility for the proposed project as per the approved
development plan of the arca.

(iii) "Consent for Establishment™ shall be obtained from Maharashtra Pollution Control
Board undes Air and Water Act and a copy shall be submitied 1o the Environment

before start of any construction work at the site.

(iv) Al sequired sanitary snd hygicnic measures should be in placc before starting
construction activities and to be maiatained throughout she construction phase.

{v)  Project proponent shall ensure completion of STP, MSW disposal facility. groen bell
development prior to vecupation of the buildings. No physical occupation or
alictment will be given unless all above said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior certification from
appropeiate authority shall be obinined.

(vi) Provision shall be made for the housing of construction labour within the site with all
necessary infrastnucture and facilities such as fuet for cooking, mobiic tollcts, mobile

(vi) Adequate drinking water and sanitary facilities should be provided for construction
workers at the site. Provision should be made for mobile soslets, The safc disposat of
mmﬂmlidwmgmcddmmmmoﬁmp}msshoulabe
ensured.

{viii) The solid waste generated shonld be properly collected and scgregated. dryfinert solid
waste should be disposed off to the approved sites for land filling aficr recovering
recyclable matcrial

(ix) Wﬂwbageshmﬂdbemedh)&gnrﬁchCmmMHeﬂedwasw
(manurs) should be utilized in the existing premiscs for gardening. And. no wel
garbage will be disposed outside the premises. Local authority should ensure this.

(x) Ammemmumdeﬂmmmwwmwmrdumtgamim.

¢xi)  All the topsoif excavated during construction actlvities should be stored for use in
horiculture / landscape development within the project site.

(xif) Mmitﬁmurmmmmmmmmmmmmm
the extent possible) so that nawural drainage sysiem of the arca is protecied and
improved.

(xiif) Green Bel Development shalt be carried out considering CPCB guidelines including
selection of plant specics and in consultation with the local DFO? Agriculure Dept.

(xiv) Disposal of muck during construetion phase should ot create any adverse effect on
the neighboring communities and be disposed wking the necessary precautions for
ymmlaﬁ@mdhﬂ&amﬂofmhmlyinamvedgkawhbﬂmmmm
of competent authority.

(xv)  Scil and ground water samples will be tested 0 ascerwin that there is no threat fo
ground water quality by leaching of heavy wctals and other toxic cortaminants.

(xvi) Construction spoils, including biturvinous matecia) and other hazardous matcrials
mustnuhenﬂuwedmmmhﬂawmurmandthdnmhﬁfnrﬂwhmﬂeﬁal
must be secured 50 that they should not leach into the ground water.

(xvii) Anymwmmdmmﬁmphﬁeshmﬂbemuﬁﬁ
per applicable rules and norms with mmmg;-ww&q[ﬂtMMthﬁm
Conirol Board. o~ vyl RN

o
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{xviif) The dicsel generator scts to be used during construction phase shouid be low selphur
dicse! type and should canform 10 Environments (Protection) Rules prescribed for air
and noise emission standards.

(xix) The dicsel required for operating DG sets shall be stored in underground tanks and it
required, clearance froem concern athority shall be taken.

(xx) Vehicles hired for bringing coastruction material to the site should be in good
condition and should have a pollution check certificate and should conform fo
applicable air and noise emission standards and should be opersted only during non-
peak bours.

{xxi) Ambieni noise levels should conform 10 residentia$ standards both during day and
night. Incremental pollution loads on the ambient air and noise quality should be
closefy monitared ditring conatniction phase. Adequate measures shoold be made o
reduce ambient aie and noise kvel during construction phase, so as to conform to the
stipulated standards by CPCB/MPCB.

(xxii) Fly ash should be usted as building material in the construction as per the provisions
of Fly Ash Notification of Septemaber 1999 and amended as on 27th August, 2003.
(The above condition is applicable only if the praject site is located within the 106Km
of Thermal Power Stations).

(xxiil) Ready mixed concretc must be used in boilding construction.

(xx#v) The approval of competent authority shall be obiaincd for structpral safety of the
buildings due to any possible carthquake, adequacy of fire fighting equipinents elc. as
per National Building Code including measures from lighting

{xxv) Storm weawer control and jts re-use as per CGWB and BIS standords for various
applications.

(xxvi) Water demand during construction should be reduced by use of pre-mixed comerete.
curing agents and other best practices referred.

(xxvii) The ground water level and its quality should be monitorcd regulerly in consuilation
with Ground Waier Authority,

(uevili)The installation of the Sewage Treatment Plant (STP} should be centified by an
Independent expert and a report in this regard should be submitied w the Ministry
before the project is commissioned for operation. Treated efflucnt emanating from
STP shall be recycled/refoned 1o the maximmn extest possible. Treatment of 100%
gray water by decenttatized treatment should be done. Necessary measures should he
madv o mitigate the odour peoblem from STP.

£xxix) Local bodyshouﬂansufetlntnomcwaﬁm certification is issued prior 10 operation
of STP/MSW site eic. with due permission of MPCB.

(xxx) Permission fo draw ground water shell be obtained from the competent Authority
prior w construction‘operation of the project.

(xxxi} Separation of gray and black water shouid be done by the use of dual plumbing Jine
for separation of gray and biack water.

{xxxif) Fixtures for showers, toilet flushing and drinking should be of low flow either by use
of aceators or peessure reducing devices or sensor based controf.

(uxiii)Useothassmyb:redmdupto%toMm&:ehc&icity consumption and
load on air conditioning. T necessary, use high tmualily double glass with specinl
reflective conting in windows.

(xxxivjRoof should meet prescriptive requirement as per Enerpy Conservation Building
Code by using appropriaic thermal insulation material 1o fulfill requirement

{(xxxv) Energy conservation measures like installation of CFLs /TFLs for the lighting the

areas outside the building should be integrat pert of the project design and should be

hplaeehefmepmjectummissimhg.UseCFLsdeFLsshw!dbempeﬂy
collecied and disposed offfsent for recyeling as per the prevaifing guidelinesirales of
the regulatory suthority to avoid mercury contamination. Use of solar panels may be

R
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done fo the cxtent possible like instalting solar street lights, common solar wiatcr
heaters system. Project proponent should install. after checking feasihility, sofar plus
hybrid nan conventional energy source as source of energy.

(xxxvi)Diesecl power genierating sets propased as source of back up power for elevators and
common area fllumination during operation phase should be of enclosed type and
conform to vules made under the Enviroament (Protection) Act, 1986. The height of
stack of DG sets should be equal to the height nceded for the combined capacity of al

DG sets. Use low sulphur diesel. The focation of the DG sets may be
decided with in consultation with Mahamshura Poliution Control Board.

(xxxvil) Noisc should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels mecasared at the boundary of the building
<hali be restricied to the permissible levels to comply with the prevalent regulations.

(xxxvili) Traffic congestion near the eniry and exit points from the roads adjoining the

peoject site must be avoided. Parking should be fully intematized and no
public space should be: utiized.

(oxix)Opaque wall should meet prescriptive requircment 48 per Emergy Conscrvation
Building Codc, which is proposed to be mandatory for all mr<conditioned spaces
while it is aspirational for non-air-conditioned spaces by use of approprizie thermst
insnation material to fulfill requirement

(x1) Thehﬁldgslmﬂdtnveadeqmedimhetwmthemhdhw movement of
fresh air and passage of natural light, zirand ventilation

(xli) Regular supervision of the above and other measures For monitoring should be in
plweallﬂmughdwcmmcthnplmse,msstoavniddistmbmxmdm
surmoundings.

(xli))y Under the provisions of Environment {Protection) Act, 1986, legal action shaH be
imitiatcd against the project proponont If & was found that construction of the project
has been startcd without obtaising covironmental ¢learance.

(xliii} Six monthly monitoring reports should be subitied 1o the Depactment and MPCB.

(xliv) A complcte set of all the documents subraitted to Department should be forwarded to
the MPCB

{alv) In the casc of any change(s) in the scope of the project, the project wpuld require a
fresh appraisal by this Dopartment.

(xlvi) Asqmmmvimmﬂmmemuﬂwﬁhqmﬁﬁedsﬁﬁshaﬂhmupﬁr
implementation of the stipulated environmental safeguards.

(xivii) Separste funds shall be allocated for implcmentation of environmental protection
measurcs/EMP along with item-wise breaks-up. These cost shall be included 25 part
of the project cost. The fiunds eanmarked for the enviromment profeclion measuTes
chall not be diveried for other purposes and year-wisc expenditure should reported v
the MPCB & this department.

(xivii) The project management shall advertise &t least in two local eewspapers widely
=irwhtedinihcmgimuomﬁﬂnpmjeu,oneof\ﬂ1&hshallhein&hemmdﬁ
language of the local concemed within seven days of issue of this letter, informing
that the peoject has been accanded environmental clearance and copies of clearance
letter are available with the Msharashirs Poitution Coatrol Board and may also be
seco ot Wehsite at nrrep: //ec.merazashtra. guv.al.

(xlix) Project management should submit half yearly compliance reports in respect of the
mmmormmcmmsmdmdiﬁmiﬂwd&soﬁmﬁm
the MPCB & this department, on 1* June & 1¥ December of each calendar year.

[14] Acmofﬂmcmmekﬁerdﬂﬂhmwwmmemcemﬁdeidpd
Corporation and the local NGO, if any, from whﬂﬂgmm#mmﬂm if

's‘ ‘.'.- ! l:l".l
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any, were reccived while processing the proposal. The clearance letter shall also be
put on the website of the Company by the proponent.

(1)  The proponent shall upload the status of compliance of the stipuiated EC conditions,

(i

(ki

including results of monkored data on their website and shalf updatc the same
periodically. It shall simultancously be sent to the Regional Office of MoEF. the
respective Zonal Office of CPCB and the SPCB. The criteria polhutant levels namely:
SPM. RSPM. 8O-, NOx (ambient levels as well as stack emisstons} or critical sector
parameters, indicated for the project shall be monitored and displayed at a convenient
location near the main gate of the company in the public domain.

i) The project propancnt shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data {both
in hard copies as well as by c-mail) 1o the respective Regional Office of MoEF, the
respective Zonal Office of CPCB and the SPCB.

i) The environmental statement for each financial year ending 3™ March in Form-V as
ismﬂldaudmhesuhnhedbyﬂlepﬁﬁectpmpammmmcmsmwllufmn
Cautrol Board as proscribed under the Environment {Protection} Rules, 1986, as
amended subsequently, shall also be put an the website of the company along with the
status of comepliance of EC condifions and shall ako be seml to the respective
Regional Offices of MoEF by e-mail.

The environmenital clearance is being issued whhout prejudice 1o the action initiated under
EPActwmycouncasepeadinginﬂwMuﬂawmdildounutanpmjm
proponest has not violated any environmental laws in the past and whatever decision
under EP Act or of the Hon'ble court will be binding os the project propoment. Heace this
clearance does noi give imunity fo the projoct propanent in the case filed against him, if
any or action mitiated under EP Act.

. In case of submission of false document and non compliance of stipulated conditions,

Authority/ Envhmnmtbcpamnmwillmdceurmmpgndﬂn Environmental Clearance
without any intimafion and initise appropriste legal action under Environmenial
Protection Act, 1986,

mdemmﬂwrightmudmymmmniouwmm
&mchmeeifmﬂithnssﬁpumdmmthnﬁemnﬂwuwmismofw
department or for that matter, for any other administrative reason.

Validity of Environment Clenrsace: The environmental clearance accorded shal be
valid for a period of 5 years.

In case of any deviation or altcration in te project propased from those submitted w this
department for clearance, a fresh reference should be made to the department to asscss the
adequacy of the condition{s) imposed and o incorporate additional enviroamenial
protoction measures required, if any.

*
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10. Any appeal against this environmeninl clearance shall e with the National Green
Tribunal , Van Vigyan Bhawan, Sec- 5, R.K. Puram, New Dehli - 110 022, if preferred,
within 30 days es prescribed under Section 16 of the National Green Tribunal Act, 2010,

Copy fo:

1'

2.

5.

8.

.

Y/ WrR

(Valsa R Nair Singh)

Secrelary, Envirnmnent
department & MS, SEIAA

Shri. PM.A Hakeem., IAS {Retd), Chairman, SEIAA, “jugnu’ Kottaram Road,
Calicut- 673 006 Kerla.

Shri. Dr. S. Devona, Chairman, SEAC, T2/302 Sky City. Vanagoram ~Ambaitur
Road, Chennai - 500 095

Additional Secretary, MOEF. ‘Paryavaran Bhawan' CGD Complex, Lodhi Road.
New Delhi— 110510

Member Secretary, Maharashtra Pollotion Cortrol Board. with request to display a
copy of the clearance.

The CCF, Regionat Office, Ministry of Environment and Forest (Regional Office.
Westem Region. Kendriya Paryavaran Bhavan, Link Road No- 3. F-5, Ravi-Shankar
Nagar, Bhopal- 462 016). (MP).

Regional Uffice, MPCE, Mumbai.

Collector, l;lumbai (Sub- urban).

Commissioner, Brihan Mumbai Municipat Corporation, Mumbai.
CEO, Slum Rehabilimtion Authority, Bandra.

19. A~ Division, Monitoring Cell. MoEF, Paryavaran Bhavan, CGO Complex, Lodhi

Road, New Delhi-110003,

11. Director {TC-1), Dy. Secretary (TC-2), Scientist-1, Environment Department.

12, Select file (TC-3).
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MAHARASHTRA POLLUTION CONTROL BOARD
Tel : 2402 0781/ 2401 0437 Kalpataru Point,
:-;a:: : 2402 4068 S——— 2nd, 3rd & 4th ficor,
isit us at - — Opp. Cinepl ,
Webs_ite - http://mpeb mah.nic.in b=C Nggr S;:;f\p(;:::?;, Sion (E).
E-mail : mpekfysrediroject/LSI L Mumbai - 400 022.
Consent No. BO/RO (P&P)/EIC No. Mu-1195-ostlcc-§?3 Date: o 711/2009

Consent to Establish is granted to M/s. Dudhwala Real Estate & Investment
CS no. 226, Byculla Division situated at 258,
Retreat Compound, Bellasis Road,
Mumbai Central, Mumbai 400 008.
located in the area declared under the provisions of Water Act (P&CP) 1974, Air Act
{P&CP), 1981 and Authorization under the provisions of HW (M & H) Rules and
amendments thereto subject to the provisions of the Acts and the Rules and the Orders
that may be made further and subject to the following terms and conditions :-

1. The Consent to Establish is valid up to Commissioning of the Project or five years
whichever is earlier.
For development of land/plot as new construction activities for construction of
Residential project named as M/s. Dudhwala Real Estate & Investment, CS no. 228,
Bycutla Division situated at 258, Reireat Compound, Bellasis Road, Mumbai Central,
Mumbai 400 008, on total plot area of 4994 Sq mtrs, total Built up area of 13613.49
Sq mitrs & construction built up area 28024.53 Sq. mirs including utilities for
residential project and services as per construction commencement certificate issued by
local body.

2. CONDITIONS UNDERT WATER {Prevention & Control of Pollution} ACT, 1974: -
)} TI;IB quantity of sewage effiuent from above construction project shall not exceed 151
M /Day.

(ii) Sewage Effluent Treatment: The Applicant shall provide a comprehensive sewage
treatment plant and treatment as is warranted with reference to influent quality and
corresponding mode of disposal and operate and maintain the same continuously so as
to achieve the quality of treated effluent to the following standards: -

{1n pH Not to exceed 6.5t09.0

{2) Suspended Solids Not to exceed 100 mghi.
{3) BOD 3 days 27 CC. Not to exceed 20 mg/l.
4 Fecal Coliform Not to exceed 500/100/1 mi.
(7) Residual Chlorine Not to exceed 01 mg/l.
(8) Detergent Not to exceed 01 mg/l.
(9) Floating matters Not to exceed. 10 mg/l
(10) COD Not to exceed 50 mg/l

{iii) Sewage effluent Disposal: -
The treated domestic effiuent shali be’ 80% recycled and reused for flushing, fire fighting
and cooling of Air conditioners and remaining shall be discharged to Municipal sewer. In
no case, effluent shall find its way to any water body directly/indirectly at any time.

(iv) Non-Hazardous Solid Waste: -
The total quantity shall be segregated and treatéd as follows: -

| Sr | Type of Segregated | Quantity | Treatment Disposal '
| | solid waste B ‘
| 1 | Biodegradable - 8  Composting | Used as Manure I
| 2 | Non Biodegrad Q1) ' . MCGM site . |

/_-- S~ N
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10.

11.

12.

13.

14.

2
Other Conditions (During Constriiction Phase): -
All activities shall be in resonance with the provisions of Indian Forest Act, 1927 (16 of
1927), Forest (Conservation) Act, 1980 (69 of 1980) and Wildlife (Protection) Act, 1972
(53 of 1972), and special notification published for area wherever applicable and all the
Environmental Statutes and Instruments.
This Consent to Establish is issued only for New Construction/Developing Construction
Project purposes.
No quarrying activities shall be commenced in the area unless appropriate permissions
are obtained for a limited quarrying material required for construction of local residential
housing and traditional road maintenance work, provided that such quarrying is not done
on Forest Lands and the material is not exported to the outside area.
There shall be no felling of trees whether on Forest, Government, Revenue or Private
lands except as per prevailing Rules.
Extraction of Groundwater for the project shall require prior permission of the State
Ground Water Authority or other relevant authorities, as applicable;
Near the activities that are related to water (like activity of water parks, water sports)
and/or in the vicinity of lake, Dissolved Oxygen shall not be less than 5 mgfliter.
In order to ensure that the water from this project do not enter into outside environment,
the nallas crossing the township/compiex premises, shall be lined, covered and made
water tight by the applicant within the premises with intermittent inspection of chambers
following good engineering practices as per the reguiations of local body.
The Applicant shall prepare management plan for water harvesting, roof-water
reclamation, water/storm water conservation and implement the same before handling
over of complex for occupation.
Applicant shall provide fixtures for showers, toilet, flushing and drinking should be of low
flow either by use of aerators or pressure reducing devices or sensor based control.
The Applicant shall draw plans for the segregation of solid wastes into biodegradable
and non-biodegradable components. The biodegradable material shall be recycled
through scientific in-house composting (i.e vermi-composting facility within premises)
with the approval of local body. The proper demarked area shall be identified for
collection & storage of MSW properly which, shall be finally disposed off at approved
Municipal Solid Waste landfill site of local body environmentally acceptable location and
method. It is clarified that the tenm solid waste includes domestic, commercial, and
garden wastes, but does not include hazardous and bio-medical wastes. The activities of
bio-composting and engineered landfiil shall be as per the Municipal Solid Waste (M&H)
Rules, 2000.

- Applicant shall be responsible to take adequate precautionary measures as detailed in

this consent.

The applicant/generator shall be responsible for safe and scientific collection,
transportation, treatment and disposa! of Bio-Medical Waste as per the provisions made
under the Bio-Medicai Waste (Management & Handling) Rules, 1998. Any activity as
defined under BMW (M & H) Rules has to obtain a separate Authorization from
Maharashtra Pollution Control Board.

For disinfections of waste water ultra violet radiation shall be used in place of
chlorination

Vehicles hired for construction activities should be operated only during non peak hours.
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15. Ready mixed concrete used in building construction should apply separately for consent
from the Board.

16. The applicant, during the construction stage shall provide

a) Septic tank and soak pit of adequate capacity for the domestic effluent generated due to
workers residing at site.

b) Proper loading and unloading of construction material, excavated material and its proper
disposal as per MSW (M&H) Rules 2000.

c) Cutting of trees is not permitted, however in unavoidable conditions necessary
permission from the local bady shall be obtained.

d) Green belt of 33% of the open space shall be developed.

4. The Applicant shall comply with all the provisions of, the Water (Prevention and Control
of Pollution) Cess Act, 1977 (to be referred as Cess Act) and Rules as Amended, 2003
and Rules there under: -

The daily water consumption for the following categories shall not exceed, as under
{iy Domestic

{in CMD)}
a) Domestic 172
b) Fire Fighting -
c) Swimming -
d) Flushing -
e) Agriculture/Gardening 02

5. CONDITIONS UNDER AIR (Prevention & Control of Pollution) ACT, 1981: -

)] The Applicant may install 01 no. of diesel generating sets (DG Sets), of capacity 01 x
250 KVA and shall be equipped with comprehensive control system as is warranted with
reference to generations of emissions and operate and maintain the same continuously
so as to achieve the level of pollutants to the following standards: -

Standards for emissions of air Pollutants
i) | SPM/TPM . Not to Exceed 150 mg/Nm3
i) | S02(DGsetj | Notto Exceed 20 | Kg/day

(Il  The following measure shall be taken.
a) Adequate mitigation measures shall be taken to control emissions of SO2, NOx, SPM,

RSPM.
b) _Appllcant shall achieve following Ambient Air Quality standards. )
SPM | Not to Exceed (Annual Average) | 140 |ya/m’
. | Not to Exceed (24 hours) | 200 | pg/m’
2 | SO, | Not to Exceed (Annual Average) 60 |pg/m’
| | Not to Exceed (24 hours) 80 |pg/m'
3 | NO, | Not to Exceed (Annual Average) 60 | pa/m’
' Not to Exceed (24 hours) 80 |pua/m’
4 | RSPM Not to Exceed (Annual Average) | 60 |ugim®
— Not to Exceed (24 hours) | 100 | pg/m’
()  The Applicant shall observe the following fuel patterns
"No. Type of Fuel Quantity —
01 _| Diesel | 40 LitHr |
(V)  The Applicant shall erect the Chimney (s) of the following specifications
| No. | Chimney attached to DG | Height above roof of Bldg |

'1 | DG set 1x250 KVA 3.5 mtrs |
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Conditions for DG Sets: -
Noise from DG Sets shatl be controlled by providing acoustic enclosure or by treating the
room acoustically.
Applicant shouid provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic tfreatment of the room shall be designed for minimum 25 dB(A) insertion loss or
for meeting the ambient noise standards, whichever is on higher side. A suitable exhaust
muffler with insertion foss of 25 dB(A) shall also be provided. The measurement of
insertion loss shall be done at different points at 0.5 meters from acoustic enciosure/
room and then average.
The Applicant should make efforts {o bring down noise level due to DG Set, outside the
premises, with ambient noise level requirements by proper setting and control measures.
Instailation of DG Set must be strictly in compliance with recommendations of DG set
manufacturer;
A proper routine and preventive maintenance procedure for DG Set shafl be set and
followed in consultation with the DG manufacturers, which would help to prevent noise
leveis of DG Sets from deteriorating with use.
The DG set shall be operated only in case of power failure. The applicant shall make
arrangement for reguiar electrical power.
The Applicant shall not cause any nuisance in the surrounding area due to operation of
DG sets.
In case of problems, the D.G. set shall not be operated until it is set back to satisfactory
position.
Other Conditions:
The Applicant shall provide ports in the chimney and facilities such as ladder, platform
etc for monitoring the air emissions and the same shall be open for inspection to/and for
use of the Board's staff. The chimneys shall be numbered, as S-1, S-2 etc and these
shall be painted/ displayed to facilitate identification.
Water spraying shall be done on ground to avoid fugitive emissions,
Construction material shall be carried in enclosed vehicles during constriction activities.

Conditions for Utilities like Kitchen, Eating Places etc: -

The kitchen shall be provided with exhaust system chimney with oil catcher connected to
chimney through ducting.

The toilet shall be provided with exhaust system connected to chimney through ducting.
The air conditioner shall be vibration proof and the noise shall not exceed 68 dB (A).

The exhaust hot air from A.C. shall be attached to Chimney at least 5 mtrs. higher than
the nearest tallest buiiding through ducting and shall discharge into open air in such way
that no nuisance is caused to neighbors.

The Applicant shall take adequate measures for control of noise levels from its own
sources within the complex (residential cum Commercial) in respect of noise to less
than 55 dB(A) during day time and 45 dB(A) during the night time. Daytime is reckoned
as between 6 a.m. to 10 p.m. and Nighttime is reckoned between 10 p.m. to 6 a.m.

Construction equipments generating noise of less than 85/90 db{A) are permitted.

No construction work is permitted during nighttime.

CONDITIONS UNDER HW (Management, Handling & Transboundry) RULES 2008
The applicant shall handle hazardous wastes as specified below:

| sr [ Item No. of Process
N 0‘ generating HW as per Type of Waste Quantity Disposal
) Schedule-l
1] 5.1 Used Qil 5 Litrs/M .
) 33.3 Barrelsidrums | 12 Nos.Jy |/ \uthorized reprocessor
The authorization is or operate a facility for collection, storage, transport

and disposal of h
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The applicant shall certify that the bricks used in construction are manufactured
using the ash from Thermal Power stations if it is within a radius of 100 km. from
Thermat Power Plant and submit the names of bricks manufacturer. The applicant
shall use fly ash based materialiproducts as per the provisions of fly ash
Notification of 14.09.1999 and as amended on 27.08.2003.

The applicant shall obtain Consent to Operate from Maharashtra Pollution Control
Board before commissioning of the project.

The applicant shall adopt environment friendly technology in development of the
project.

The applicant shall take the proper remediation measures to ensure that the
ground water and soil contamination is prevented and follow due diligence at the
construction stage.

Energy conservation measures like installation of solar panels for lighting the
area outside the building should be integrated part of the project design.

The applicant should not take any effective steps for implementation of the project
before obtaining Environmental Clearance as per EIA Notification 2006 and
amendments thereto.

This Board reserves the right to amend or add any conditions in this consent and
the same shalt be binding on the Applicant;

The capital investment of the project is Rs. 49/- Crores.

For and on behalf of the
To Maharashtra Pollution Control Board
M/s. Dudhwala Real Estate & Investment
CS no. 226, Byculla Division situated at 258,
Retreat Compound, Bellasis Road, M&J‘—/
Mumbai Central, Mumbai 400 008

{V. B. Waghjale)
Regional Officer (P&P)

Copy forwarded with compliments to
The Collector, Mumbai

Copy to

Regional Officer, Mumbai, MPCB,

Sub Regional officer, Mumbai-l, MPCB,
Chief Accounts Officer, Mumbai, MPCB,

360

Received consent fee of

| Amount | DD No. Date ___Drawn on
| Rs 50000/~ | 029449 11.09.2009 Union Bank of India
Cess Branch, MPCB, Mumbai. 5. Master file.

“I’I'_I-:..



MAHARASHTRA POLLUTION CONTROL BOARD

Tek 24010706/26010437 il Kalpataru Point, 2nd and

Fax: 24044532/4024068/4023516 ST Ath floor, Opp. Cine Planet

Website: http://mpch.gov.in — ..— ‘ = Cinema, Near Slon Circle,

Emaill: jdwater@mpcb.gov.in “-has Sion {E), Mumbai-400022
-

Infrastructure/RED/L.S.!

No:- Format} O/CC/UAN No.0000116015/CE 2 \LECCC 353 oste: 2% [ 1612

To, .

Dudhwala Real Estate & invastment Q!

€.S. No 226 of Byculia Division st =

258, Ratreat Compound, Bellasis Road froervorsiens

Mumbal Central, Mumbal Yisur Setv.3e s Our Dty

Sub: Revatidation of Consent to Establish with expansion for redevelopment
construction project in Red Category

Ref: 1. consent to Establish granted vide No BO/RO{P&P)/EIC No.
MU-1195-00/E/CC-393 dtd 05.11.2009

2. Minutes of 7th Consent Committee Meeting held on 03.09.2021 &
09.09.2021

Your application NO. MPCB-CONSENT-0000116015

for: grant of Consent to Establish under Section 25 of the Water (Prevention & Control of
Poliution} Act, 1974 & under Section 21 of the Air {Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes [Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LILIL & IV annexed to this order:

1. The consent is granted for period upto commissioning of the project or co
terminus with the validity of EC dtd 20.05.2016 whichever is earller

2. The capital investment of the project is Rs.96.0 Cr. (As per undertaking
subemitted by pp). '

3. The Consent to Establish-revalidation with expansion is valid for
g redevelopment construction project named as M/s Dudhwala Real Estate &
investment, at C.5. No 226 of Byculla Division at 258,Retreat Compound,
Bellasis Road, Near ST Depo, Mumbal Central, Mumbai on Total Plot Area of
4993 SqMtrs for total construction BUA of 42565.53 SqMtrs as per EC
granted dated 20.05.2016 including utilities and services

4. Conditions under Water {P&CP), 1974 Act for discharge of effluent:

Permitted .
No Description (in CMD) Standards to Disposal

Sr

1. {Trade effluent Wil NA NA
2., [Domestic 175 A5 per e treated efffuent shall be 60%
fliuent Schedute -1 |recycled for secondary purposes

tuch as toflet flushing, air
onditioning, cooling tower make
up, firefighting etc. and remaining!

ﬁﬁ’y ::::elrabe connected to the,
i, ge system provided by
;fr §". -H"\‘ local body
/ * £ yame 6.1, Shum;\*\\
-1l ‘f =0 Ar-Hhimvdiad }
mumtmmm-fw_ = ““ﬂ‘ q' | AN FOE FOLE Pupr i iy
\\% {“;:‘ﬁul.'.1 far. 207 /)‘.?
‘Nﬁ' '\ /csz'

_ dnidy) Boar §'defiment on Blockchain by scanning the QR code.
hitps:/blockchain.ecmpcb.in/docs/027 1bilisatinidie5a0i7d9eba09868f138931632e892¢1127fc322ee4b 96766
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12.

13.

14.

15.

16.

17.

Conditions under Air (P& CP) Act, 1981 for air emissions:

Description of stack t Number of Standards to be
Source Stack achleved

Stack No.

[5-1 DG Set-250 KVA 01 As per Schedule -Ii
Conditions under Solid Waste Rules, 2016

Sr Type Of Waste | Quantity & UoM Treatment Disposal

Na
1 |Biodegradable Waste| 315 Kg/Day OWC and Composting |As Manure
211.59 Kg/Day  [Segregation |To Local Bady|

2 _|Non-Biodegradable
3 [STP Sludge 15 Kg/Day Dewatering As Manure

Conditions under Hazardous & Other Wastes (M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

5rNe Category No. Guantity UoM Treatment Disposal

1 [ 5.1Usedorspentoil | 60  |Ltr/AlReprocessing R‘e’:r:':e"‘s’s‘g’fd

The Board reserves the right to review, amend. suspend, revoke etc. this consent and
the same shalt be binding on the industry.

This consent should not be construed 3s exemption from obtaining necessary
NOC/permission from any other Government authorities.

Project Proponent shall install enline monitoring system for the parameter pH, S, BOD
and fiow at the outlet of STP.

Project Proponent shall comply the Construction and Demolition Waste Management
Rules, 2016 which is notified by Ministry of Environment, Forest and Climate Change
dtd.29/03/2016.

Project Propanent shall provide the Organic waste digester with composting facility or
bicdigestor with composting facility effectively.

The project proponent shalt make provision of charging of electric vehicles in atieast
30 % of total available parking area.

The Project Proponent shall submit Bank Guarantee of Rs 9.6 Lakhs {amounting 0.1 %
of Capital investment). The same shall be forfeited as PP has not obtained revalidation
of consent to establish dtd 05.11.2008, thus violated the consent conditions.

The Project proponent shall submit Board Resolution in prescribed format within 15
days as PP has not obtained revalidation of consent to establish after 05.11.2014, thus
violated the consent conditions. PP shall submit Bank guarantee of Rs 2.0 lakhs
towards submission of Board Resolution.

The project proponent shall take adequate measures to control dust emission and
noise level during construction phase.

PP shall submit an affidavit in Board's prescribed format within 15 days regarding
compliance of C to E & Environmental Clearance conditions.

AR

a'neG . Sh'u;\* 'H-

[ aGr. Mumhal
Hag. No. 121184 }4
\/;i;,nt { Mar. 20

- \.

Dulbrarnls Rest Estote & b VESTS (39952021 BSR4 pm) KNELPOR FELRE rapza?

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/0271bf0dce96f4 745a037d9eba09868f1 3893 1632e892¢1127fc322e84b96766
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18. The Project Proponent shall comply with the Environmental Clearance obtained vide No
SEAC-2015/CR-199(1)/TC-1 dtd 20.05.2016 for construction project having total plot
area of 4994.0 Sqm and total construction BUA of 42565.53 Sqm.

For and on behalf of the
Maharashtra Poliution Control Board.

Member Secretary

Sr.No Amount{Rs.} Transaction/DR.No. [Date Transaction Type
1 | 248000.00 [TAN2105001355 19/05/20210nline Payment
2 500.00 [MPCB-DR-6858 09/07/2021|NEFT
3 1500.00 |MPCB-DR-T238 30/07/2021{NEFT
4 75000.00 |MPCB-DR-8123 29/09/2021|RTGS

Copy to:
1. Reglonal Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai t |
- They are directed to ensure the compliance of the consent conditions.

_ They are directed to obtain and forfeit the bank guarantee of Rs 9.6 lakh from the
Project Proponent
2. Chief Accounts Officer, MPCB.Sion, Mumbai

Dudivwals Rosl Estate & Mrastuent/CERIAN Me, NPCE-CONSENT-S0001E01S (39-89-2021 B1:55:34 pm] JONS.POS FOLVS Page 3ol .

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpcb.in/does/0271bf0dce96f4745a037d9eba09868f138931632e892c1127fc322ee4b96766



SCHEDULE-]
Yerms & conditions for compliance of Water Pollution Contrak
1)  A] As per your appfication, you have proposed to provide Two Sewage Treatment
Plant (STP} with design capacity of 175 CMD & 75 CMOD capacity based on MBBR

B} The Applicant shall operate the sewage treatment plant {(STP) to treat the sewage
S0 as to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stringent.

< 7 ati f
$r.No Parameters Limiting concentration not to exceed In mq/f,

except for pH
1 pH 55-9.0
2 B0OD 16
3 Cop 50
4 T58 20
5 NH4 N 5
6 N-total 10
7 |Fecal Coliform| less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
as toilet flushing, air conditioning, cooling tower make up, firefighting etc. and
remaining shall be utilized on land for gardening and connected to the sewerage
system provided by local body.

2} The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3] The industry shall ensure replacement of pollution control system or its parts after
expiry of its expected life as defined by manufacturer so as to ensure the compliance
of standards and safety of the operation therecf.

4} The Applicant shall comply with the provisions of the Water (Prevention &
Cantrol of Pollution) Act,1974 and as amended, and other provisions as

contained in the sald act.
5 L) H ) " - & - ¢ .. 3 N
1. [Industriaf Cooling, spraying in mine pits or boiler feed 0.00
2. |Domestic purpose 172.00
3 frocessing whereby water gets polluted & poltutants 0.00
" |are easily biodegradable )
4. |Processing whereby water gets pofiuted & poliutants 0.00
" |are not easily biodegradable and are toxic )

5] The Applcant shall provide Specific Water Pollution control system as per the
conditions of EP Act, 1986 and rule made there under from time o time.

Pomiaol?

Kindly verify Maharashtra Pollution Control Board’s document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/027 1bf0dce96f4745a037d9eba09868f138931632e892¢11271c322ee4b96766



| Maharashtra Pollution Control Board
£ 6150a4157060564eb165282 245

SCHEDULE-lI
Ierms & conditions for compliance of Alr Pollution Control:
1) As per your application, you have proposed to provide the Air poliution
control (APC)system and also proposed to erect following stack (5) and to
ohzerve the following fuel pattern-

Stack StackAttachett Heightln Typeof Quantity &
No. To Mtrs. Fuelf ' - UoM,

Acoustic .
S1 DG Set-250 KVA Enclosure s Diesel 40 Ltr/Hr

2) The appiicant shall operate and maintain above mentioned air pollution control
system, 5o as to achieve the level of polhutants to the following standards.

| Total Particular matter | Nottoexceed |  150maim3 |

3} The Applicant shall obtain necessary prior permission for providing additional control
equipment with necessary specifications and operation thereof or alteration or
replacemenalteration well before its life come to an end or erection of new poltution
control equipment,

4) The Board reserves its rights to vary all or any of the condition in the consent, if due to
any technological Improvement or otherwise such variation (including the change of
any control equipment, other in whole or in part is necessary).

5} Conditions for utilities like Kitchen, Eating Places, Canteens:-

a) The kitchen shall be provided with exhaust system chimney with oil catcher
connected to chimney through ducting.

b) The tollet shall be provided with exhaust system connected to chimney through
ducting.

¢} The air conditioner shall be vibration proof and the noise shall not exceed 68
dB(A).

APC System

d) The exhaust hot alr from A.C. shall be attached to Chimney at least 5 mitrs. higher
than the nearest taflest bufiding through ducting and shall discharge into open air
in such a way that no nuisance is caused to neighbors.

SCHEDULE-# |
Detalls of Bank Guarantees: i
5r. Consent{C2E/C Submlssion  Purpose Compllance, Va!fdzty
Ho.  20/C2R} ’ e, Perlad of BG Period '+ Da te :
Consent to g . t
3 Establish Lalkhs 15 Days of Consent| Continfous 5Y¥rs i
[Revalidation) Conditions 5
Consentto | p o Jﬁ:&"-s.;."fn
2|  Establish 15 Days Continious ~ [30.06.2022| |
{Revalidation) | 7K el
Resolution I
Consent to Rs 9.6 ‘Compliance
3 Establish Lakhs 15 Days of Congent| Contitwous [30.06.2022
{Revalidation} ——————_ | CondRions

mR

ma Gr. ﬁiumbal )
mmmimu—%%k%
NS

ment on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/027 1bf0dce96f4745a037d9eba09868f1 38931632e892¢1127c322ee4b96766
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Maharashtra Pollution Control Board |
615ea4157060564eb165ae82 3

Consent ]
Sr. (C2E/ AmtefBG Submission Purpose of Compliance Validity

No. €C2Q  Imposed Period B8G Petiad Date
/C2R}

£+ The above Bank Guarantee{s} shall be submitted by the applicant in favour of
Regional Officer at the respective Regional Office within 15 days of the date of issue of
Consent.

# Existing BG obtained for above purpose if any may be extended for period
of validity as above.

BG Forfeiture History

Amaount Amount of Reason of
of BG Submlission Purpose of 8G - 8a

Srno.
(C2E/C20/C2R) imposed Period Ll i Forfeiture Forfeiture

Consent to Compliance wiolation of
1 Estabiish | R536 | 15pays | of Consent ﬁ,g': consent

Consent

{Revalidation} Lakhs | Conditions condition
8G Return details
Amount of BG
Smo. Consent (C2E/C20/C2R) BG Imposed Purpose of BG Returned
NA
SCHEDULE-IV

Conditions during construction phase

A During construction phase, applicant shall provide temporary sewage and
MSW treatment and dispasal facility for the staff and worker quarters.

During construction phase, the ambient air and noise quality shati b«e’

B |maintained and should he closely monitored through MoEF approved

laboratory.

Noise should be controlled to ensure that it does not exceed the

c prescribed standards. During night time the noise levels measured at the
boundary of the building shall be restricted to the permissible levels to

comply with the prevalent reguiations.

General Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents, air
emissions ang hazardous waste to the Board staff at the terminal or designated points
and shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Air {P&CP) Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise
{Pollution and Control} Rules, 2000 and E-Waste (Management & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal
manholes shall be provided at the end of the coliection system with arrangement for
measuring the flow. No sewage shall be admitted in the pipes/sewers downstream of
the terminal manholes. No sewage shall find its way other than in designed and
provided collection system,

4  Vehicles hired for bringing construction material to the site should be in good condition
and should confor isaple air and noise emission standards and should be

——. s

Dudhnals Res| Estade & T4 83:36:34 peu) (QME.POS FOL90 Pogedof ¥

Kindly verify Maharash N g Hfa ' document on Blockchain by scanning the QR code.
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Maharashtra Pollution Control Board 86?
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S Conditions for D.G. Set |

a} Noise from the D.G. Set shouid be controlled by providing an acoustic enclosure or by
treating the room acoustically.

b} industry should provide acoustic enclosure for control of noise. The acoustic enclosure/
acoustic treatment of the room should be designed for minimum 25 d8 [A) insertion loss
or for meeting the ambient noise standards, whichever is on higher side. A suitable
exhaust musfTler with insertion loss of 25 dB (A} shall also be provided. The measurament
of insertion loss will be done at different points at 0.5 meters from acoustic
enclosurafroom and then average.

¢} Industry should make efforts to bring down noise fevel due to DG set. outside industrial
premises, within ambient noise requirements by proper sitting and control measures.

d) instaitation of DG Set must be strictly in compliance with recommendations of DG Set |
manufacturer. [

e} A proper routine and preventive maintenance proCedure for DG set should be set and |
foitowed in consultation with the DG manufacturer which would help to prevent noise
tevels of DG set from deteriorating with use.

f) D.G. Set shail be operated only in case of power failure.

g) The applicant should not cause any nuisance in the surrounding area due to aperation of
D.G. Set.

b) The applicant shalt cermply with the notification of MoEFCC, India on Environment
{Protection) second Amendment Rules vide GSR 371(E)} dated 17.05.2002 and its
amendments regarding noise limit for generator sets'run with diesel.

6 Solid Waste - The applicant shalt provide onsite municipal soiid waste processing system &
shall comply with Sofid Waste Management Rule 2016 & E-Waste (M & H) Rule 2011.

7 Affidavit undertaking in respect of no change in the status of consent conditions and
compliance of the consent conditions the draft can be downicaded from the official web site
of the MPCH.

8 Applicant shall submit official e-mail address and any change will be duly informed to the
MPCB

9 The treated sewage shail be disinfected using suitable disinfection method.

10 The firm shall submit to this office. the 30th day of September every year, the environment
statement report for the financial year ending 31st march in the prescribed Form-V as per [
the provision of rule 14 of the Environmental (Protection} Second Amended nie 1992,

11 The applicant shall obtain Consent to Operate from Maharashtra Pollution Contro! Board [

1 before commissioning of the project.
For and on behalf of the
Maharashtra Poliution Contrel Board.
AR
ngare Weh—-
Member Secretary
A
[ | |
| I'|
i
! |
i/ |
O 2L
Dadbuai Ausl Evinte & vaament/CRUAM Ny, w*uﬁ“;ﬂ%_m PaguTof *

Kindly verify Maharashira Pollution Control Board's document on Blockchain by scanning the QR code.
https:/fblockchain.ecmpcb.in/docs/0271bf0dce96f4745a037d9eba09868f1389316326892¢1127fc322ee4b96766
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STATE LEVEL ENVIRONMENT IMPACT ASSESSMENT AUTHORITY

SCAC-2015:0°R-199 (DTC-1
Environment department
Room No. 217, 2" flaar,
Mantralaya Annuxe.
Mumbai- 400 032.

Dated: 20May, 2046

To,

M/s Dudhwala Real Estate & Invostment,
Dudhwala House, 292, Bellasis Road.
Mumbai Central. Mumbai- 400 008..

Subjcct:  Amendment in Enviconment  clearance for  proposed redevelopment project on plot
bearing S.N0.226 ol Bycuila division at 258, Retreat compound. Bellasis road.
Mumbai by M¢s Dudhwala Real Estate & Investment

Sir,

This has referenice to your communication on the above mentiuned subject. The proposal
was considered as per the EIA Notification - 2006, by the State Level Expert Appraisal
Commities-11. Maharashtra in its 39" meeting and recommend the project for prior environmental
clearance to SEIAA. Information submited by vou has been considered by State Level
Environment Impact Assessment Authority in jts 93 & 96™ meetings.

2. It is noted that the proposal is considered by SEAC-II under screening catcgory 8(z) B2 as
per ETA Notification 2006.

Brief Information of the project submitted by you is as-

Sr. . . Proposed
Xo. Details As per EC Received Amendment Remarks
1 Name of M/s. Dhudhwala real Mis. Dhuwdhwala real No ch
Proponent estale and investment | estate and investment ange
2 Address §. No.226 of Byculla | S.No. 226 of Bycnlla
Division ar 258, Division at 258,
Reweat Compound, Retreat Compound, No chanpy
Bellasis Road, Beflasis Road.
Mumbai: 400008 Mumbai: 400008
frhe | Red nt Projee it Proje |
3. m:: ;n e evelopment Projeel | Redevelopment Project 15
4. | PlovArca 499 m’ 4994 m’ No change
5. | FSlarea . 14,982.54 m’ ESI lncrease in FSI from
1248545 m° 5,243.80 m’ ook
— FUNGIBLE =
\:\.\ a™ z "\)“
, M
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&
Total = 2021743 m |

6. |NonFSlarea | [7.000.55 22348.10 m? [ncrease in non FSi

area due 1o increasc
in seven number of
oors +

Fire checek foor -
Hasement

Sr. | Denails As per EC Reveived Proposed Amcndment | Remarks

No.

7. | Total Builiup | 29.576.00 m2 42565.53 m? Increase in non I'S1
arca area due to increase
(FSI-MNon- in number of floors
EST) due 1o increase FSi

from 2.50 10 3.00 +
Fungible I'SI

8. Building Building No.! (Tepant | Building 1 : (Tenant) Tnerease in seven

Configuration | Building) Bascment + Ground number of floors ¢
Basement + Ground floor (Part Sull) + Fire Check ¥ loor +
floor + Stilt + Podium | Podium + I3 upper Bascment
+ 15 upper floors (1 floors
Shop at Gr floor} Building 2 :

No of Flats : 25 Wing A : Gr. (Stilt) +2
Building No2 ( Sale + | level Podium + 30
Tenant + MHADA upper floors,

Building ) Wing B: Gr. (Stilt) + 2
Wing A - Ground floor | level podium + 30

+ 2 level podium +23 | upper floors +

upner floors Basement

Wing B - Ground floor

+ 2 |evel podium 1 23

upper floors

Sr. | Details As per EC Proposed Remarks

No. Recuived Ameadment

17 Biodegradable Tolal waste; 666 Increase in solid waste

waste: 315.8 Kg/day | Kg/day duc to increase in
Solid waste Non Biodegradahle | Biodegradable occupancy
generation waste: 211.59 waste: 400 kofday

kg/day Non Biodegradabie

waste: 266 kg/day
i8 Building 1 : 25 Building 1 : 25
g Numbers
No. of?@ No change
/S~
w3




Building 2 - 191

Building 2 : 280

Existing lrees: 78
Nos.
Trees 1o be cut: 48

Existing trees: 78
Nos.
‘T'reas 1o be cal: 48

Numbers Numbers
19 5840.00 m" 70.00 m? Inereasc in- Parking arca
i due 10 addition of
ATk basement car parking
near bldg. 2
20 Arca: 67100 m Arca: 671.00m° | Nochange

Green Belt Numbers Numbers
Development’ | ‘Trees w be Trees to be
transplant: 30 Nos. | transplam: 30 Nos,
New tree plantation: | New tree
174 numbers plantation: 174
Numbers

3. The proposal has been considered by SEIAA in its 93" & 96™ meetings & decided to accord
environmental clearance ta the said project under the provisions of Environment Impact
Assessment Notification, 2006 subject to implementation of the following terms and
conditions :

General Conditions for Pre- construction phase;-

{i}

(it}
(iii)

(iv)
(v)

{vi)

This enviranment clearance is issued subject o Court Order passed by Hon'ble High
Court Bombay dated 11.03.2016 in the application Writ Petetion No. 1740/1998 &
PH. No, 217 of 201 3.

STP capacity to be increased up to 200 KLD.

This environmental clearance is issued subject to land use verification. Local
authority / planning euthority should ensure this with respect to Rules, Regulations,
Notifications, Government  Resolutions, Circulars, ele. issued  if  any.
Judgntents/orders issued by Hon'ble High Court, Honblc NGT, Hon'ble Supreme
Court regarding DCR provisions, cnvirommental issues applicable in this matter
should be verified. PP shonld submil cxactly the same plans appraised by concem
SEAC and SEIAA. If sov discrepancy found in the plans submitted or details
pravided in thc zbove parza may be reported to cavironment department. This
environmental clearance issued with respeet to the environmental consideration and it
docs nol mean that State Level Impact Assessment Authority (SEIAA) approved the
proposed land use.

E-waste shall be dispused through Authorized vendor as per E-waste (Management
and Handling) Rulcs, 2011.

this environmental clearance is issued subject to abisining NOC from Forcstry &
Wild life angle tncluding clearance from the stamding commitiee of the National
Board for Wild life a5 if applicable & this environment clearance does not necessarily
implies that Forvstry & Wild fife clearance granted to the project which will be
considered scparately on merit.

PP has to abide by the condgiﬁ_:::ﬁ é:&pulatﬁd b} SEAC & SEIAA.,
v .
/ .




(vid)
a8

(viii)

(ix}

()

(i)

(ifi)

(iv)

{v)
(vi)

(vii)

(viii)

(ix)

The heiaht, Constuuction huilt wp arew of proposed construction shall be in ac<ordance
with he existing FSITAR rurms of the urban local body & it should ensure the same
along with survey number before approving layout plan & before according
commencement certificate to proposed work. Plan approving authority should alse
ensurc the zoning permissibility for the proposed project as per the approved
development plan of the arce.

"Consent for Establishment” shall be oblained from Muaharashig Pollution Conirol
Board under Air and Water Act and a copy shall be submitted to the Environment
department before start of any construction work at the site.

All required sanilary and hygienic measures should be in place before staming
construction activities and to be maintained throughout the construction phasc.

Ceneral Conditions for Construction Phuse-

Pruvisiun shall be made for the housing of construction lahour within the site with
all necessary infrastructure and facilities such as firel for couking, mobile toilets.
mobile STP. safe drinking water, medical hcalth care, créche and Tirst Aid Room

etc.

Adequate drinking water and sanitary facilities should be provided for conswuction
workers at the site. Provision should be made for mobile wilcis. The safe disposal
of wastewater and solid wastes gencraled during the construction phase should be

ensured,

The salid waste generated should be properly collected and segregated. dry/inert
solid waste should be disposed off to the approved sites for land filling after
recovering recyclable material.

Disposal of muck during construction phase should not create any adverse effect on
the neighboring communities and be disposed taking the necessary precautions for
general safety and health aspects of people, only in approved sites with the approval
of competent authority.

Arrangement shafl be made that wasie waler and storm water do not get mixed,

All the topsoil excavaled during construction activities should be stored for use in
horticulturc / landscape development within the praject site.

Additional soil for leveling of the propuscd site shall be generated within the sitey
(1o the extent possiblc) su that natural drainage system of the acca is protected and
improved.

Green Belt Development shall be camied out considering CPCB  guidelines
including selection of plant species and in consultation with the local DFQY
Agricutture 1Jept.

Soil and ground water samples will be tested to ascertain thex there i no threat o
ground water quality by leaching of heavy metals and other toxic comtaminants.



ix)

(xi)

(xii)

{xiii)

{xiv)

(xv)

(xvi)

{xvii)

{xviii)

{xix}

(xx)

(xcxi)

(i)

2

Construction spails. including hituminous muterial and sther Luzardous muateriay
must not be allowed 10 contaminate watercourses and the dumpsiics for such
material must be sceured so that they should not leach intv the ground waler.

Any hazardous waste generated during construction pliasc should be disposed off as
per applicable rules and norms with necessary approvals of the Maharashtra

Pollution Contral Boord.

The diesel generator sets 10 be used during construction phase should be low
sulphur diesel type and should conform o Environments (Protectiony Rules
prescribed for air and noise emission standards.

The diesel required for operating DG sets shalf be stored in underground 1anks and
if required, clcarance from concern autbority shall be taken.

Yehicles hired for bringing construction material to the site should be in goud
condition and should have a pollution check certificate and should conlom to
applicable air and noisc emission standards and should be aperated only during
non-peak hours,

Ambient noise levels should conform to residential standards both during day and
nighr. Incremental pollution Foads on the ambient uir and noise quality should be
closely monitored during construction phase. Adequate measures should be made to
reduce ambicnt aiv and noise level during construction phase, so as 10 conform to
the stipulated standards by CPCB/MPCB.

Fly ash should be used as building materia) in the construction as per the provisions
of Fly Ash Notification of September 1999 and amended as on 27th August, 2003.
(The above condition is epplicable only if the project site is focated within the
100Km of Thermal Power Stations).

Ready mixed concrete must be used in building construction,

The approval of competent suthority shall be obteined for structural safety of the
buildings due to any possiblc earthqualke, adequecy of fire fighting equipments etc.
as per Natianal Ruilding Code.including measures from lighting.

Storm water control and its re-use a5 per CGWB and BIS standards for various
applications.

Water demand during construction should be reduced by usc of pre-mixed concrete,
curing agents and uther best practices referred.

The ground water Tevel and its quality should be monitored regnlarly in consultation
with Ground Water Authority.

The installation of the Sewaugc Treatment Plant (STP) should hc certified by an
independent expert and & report in this regard should be submitred 10 the MPCR and
Egvironment department before the project is commissioned for operation.
Discharge of this unused treated sifluent, if any shonld be discherge in the sewee
line. Treated efMuent emmmling,-&‘eﬁr&'gfﬂml_! be recycledfrefuced w the
maximum ¢xient possible. Di:t;.ﬁa’;{gc pfths intised treated affluent, if any should

/5




be discharue in U sewer line. Treaumen: of 100%s pray wawer by decenualized
treatment should be done. Neeessaey measores should he made © mitigate the
wlour prohtem from STP.

{xxiii) Permission W dJraw ground water end construction of basemen it any shall he
obtained from the competent Authority prior 0 constructionfoperstion ol the

project.

{xxiv) Scparation of grav and black water should be done by the use of dual plumbing line
for separativn of pray and black warer.

(xxv) Fixtures for showers, toilet flushing and drinking should be of low {low either by
use of aerators or pressure reducing devices or sensor based control.

{xxvi) Use of glass may be reduced up to 40% o reduce the clectricity consumption and
toad on air conditioning. If necessary, usc high qualily double glass with special
reflective coating in windows.

{xxvii) Rool should mocet prescripiive requirement as per bnergy (onscrvation Buikling
Code by using appropriate thermal insvlation material to fullill requirement.

{xxviii)Energy conservation measures like installation of CFLs FTFLs for the lighting the
areas outside the building should be integral part of the project design and should be
in place before project commissioning, Use CFLs and TFLs should be properdy
collected and disposed offfsent for recycling as per the prevailing guidelines/rules
of the regulatory authority to avoid mercury contamination. Use of solar panels may
be done to the exient possible like installing solar street lights, common solar water
hearers system. Project proponent should install. after checking feasibility, solar
plus hybrid non conventionat energy source as source of energy.

(xxix) Diesel power generating sets proposed as source of back up power for elevators and
common area {llumination during operation phase should be of enclosed type and
conform to rulcs made under the Enviconment (Protection) Act. 1986, The height of
stack of DG sets should be equal to the height needed lor the combined capacity of
all proposed DG sets. Use low sulphur diesel. The location of the DG sets may be
decided with in consultation with Maharashtea Pollution Contral Board,

{xxx) Noise should be controlled to ensure that it does not exceed the prescribed
standards. During nighttime the noise levels measured at the houndary of the
building shall he restricted to the permissible levels to comply with the prevalent
regelations,

{(xxxi) Traffic congestion near the entry and exit points from the wads sdjuining the
proposed project site must be avoided. Parking should be [ufly internalized and no
public space should be utilized.

(xxxif) Opaque wall should meet prescriptive requirement as per Energy Conservation
Building Code. which is proposed to be mandatory for all air-conditioned spaces
while it is aspiration for non-air-conditioned spaces by use of appropriate thermal
insufation material to fulfill requirement.
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(xxniii) The building should have adequate distance hetneen them 1o allow movenient of'

fresh air and passape of natural light. air and ventilation.

(xxxiv)Regular supervision of the above and other measures for monitoring sheuld be in

place all theough the construction phase, so as o aveid disturhance o the
surroundings.

(xoxxv) Under the provisions of Environment (Protection) Act. 1986. lepal action shall be

initiated against the project proponent if it was found that construction of the
project has been started without obtaining environmental clcarance.

(exvi)Six monthly monitoring reports should be submitted to the Regional affice MoEF,

Bhopal with copy (o this department and MPCB.

General Conditions for Post- constructivn/operation phase-

Q)

(i

i)

{iv)

(v}

(vi)

(vii)

(viii)

Project proponent shall ensur: completion of STP, MSW disposal Facility. green belt
devetopient prior o vccupation of the buildings. As aereed during the SEIAA
mecting, PP to cxplore possibility of wiilizing excess treated water in the adjacent arca
for gardening before discharging it into sewer line No physical cccupalion or
allotment will be given unless all subove said environmental infrastructure is installed
and made functional including water requirement in Para 2. Prior centification from
appropriate authority shall be obtained.

Wet garbage should be trested by Organic Waste Converter and treated waste
(manure} should be wilized in the existing premises for gardening. And, no wet
parbage will be disposed outside the premises. Local authority should ensare this.

Local body should ensure that no oceupation certification is issued prior to operation
of STP/MSW sile etc. with due permission of MPCB.

A complete set of all the documents submitted 1o Department should be forwarded to
the Local authority and MPCB.

In the case of any change(s) in the scope of the project, the project would require a
fresh appraisal by this Department.

A separate enviconment management cell with qualified staff shall be set wp for
impicmentation of the stipulated environmental safeguards,

Scparate fuinds shall be allocared for implementation of environmental prolection
mcasures/EMP along with item-wisc breaks-up. These cost shall be included as part
of the project cost. The funds canmarked for the environmeat protection measures
shall not be diverted for other purposes and year-wisc expenditure should reported to
the MPCB & this department.

The project menagement shall advertise at least in two local newspapers widely
circulated in the region around the project, one of which shall be in the Murathj
language of the local concerned within seven days of issue of this fetter, informing
that the project has been accorded envimamenial clearance and copies of clearance
letter arc available with the Muhuraghite Rofjuiipn: Control Board and may also be

seen at Website at heiz: /fs0. 9{53_7_5!3;-5& TR ITST, iR



Praject management shoufd submit hall yearly cunpliance reports in respeet of the
stipulated prior environment clearance terms and conditians in hard & soft copies o
the MPCH & this department. on 1" June & 1* December of each calendar vear.

{ind

(x} A copy of he clearance letier shall be sent by proponent to the concemned Municipal
Corporation and the tocal NGO, if any, fron: whom suggestions/representations, il
amy, were received while processing the proposal. The clearance letter shall also be
pul un the website of the Company by the proponent.

(xi) The proponent shall upload the status of compliance of the stipulated EC conditions,
including results of monitored data on their website and shall update the same
periodically. Tt shall simultancously be sent to the Regional Olfivs ol MoEF, the
respective Zonal Office of CPCB and the SPCH. 'The criteria pollutant levels namely:
SPM, RSPM. SOz NOx (ambient levels as well as stack emissions) or critical sector
paramciers, indicated for the project shall be monitored and displayed a1 3 convenient
location near the main gate of the company in the public domain.

(xii) The project propument shafl also submit six monthly reports on the siatus of
compliance of the stipulated EC cunditions including results of monitored data (both
in hard copies as well as by e-mail) w the respective Regional Office of MaFF. the
respevtive Zonal Office of CPCB and the SPCB.

(aiii) The environmental statement for cach financial year ending 31¥ March in Form-V as
is mandated to be submitted by the project proponeat to the concemed State Pollution
Control Board as prescribed under the Environment (Protection) Rulcs, 1986, as
amended subsequently, shall also be put on the website of the company along with the
satus of compliance of EC conditions and shall also be sent 1o the respective
Regional Offices of MoEF by e-mail.

4. The environmental clearance is being issued without prejudice o the action initiated under
EP Act or any court case pending in the court of faw and it does not mean that project
proponent has not violated any environmental laws in the past and whatever decision
under EP Act or of the Honble count will be binding on the project proponent. Hence this
clearance docs not give immunity 1o the project proponent in the case filed apainst him, if
any or action initiated under EP Act.

5. In case of sulsnission of false document and non-complisnce of stipulated conditiona.
Anthority/ Environment Deparoment wall revoke or suspend the Enviconmental Cleargnce
without any intimation and iniliatc appropriste legal action umder Environmental
Prolection Act, 1986.

6. The Environment department.reserves the right to add any stringent condition or o revoke
the clearance il conditions stipulated are nat implemented to the satisfaction of the
department or for that matter. for any other adminisirative reason.

7. Valdity of Environment Clearance: The environmenta! clearance accorded shall be
valid for a period of 7 years as per MoEF&CC Notification dated 29 April, 2015,

%. In case of any deviation or alteration in the project proposed from those submitted to this
department for clearance, a fresh reference should be made to the departiment to assess the
adcquas:_v of condition{s) imposed and to imcorporate additional environmental
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9. The above stipulations wonld be aeforeed amang othars under the Waler (Prevention and
Contre! of Petlution) Act. 1974, the Air (Prevention and Conirol ol Pollution ) Act. 198,
the Fnvironment {['rotection) Act. [986 and rules there under. lazardous Wastes
(Management and Handling ) Rules. 1989 and its amendments. the public Liability
Insurance Acl. 1991 and its amendments.

10. Any appeal against this covironmemal clearance shalf lie with 1the National Green
Tribunal (Western Zone Bench, Pune), New Administrative Building. 1Y Floor, -, Wing,
Oppusite Council Hall, Pune. if preferred. within 30 days a5 prescribed under Section 16
of the Natinnal CGreen Tribunal Act, 2010,

Member Secretary, STIAA
Capy to:

L SNhri. Johny Joseph, Chairman. 1AS (Retd.). SEAC-1), office of the Lokayuhla and
New Up- Lokayukta, New Administrstive Building, 1* floor, Madam Cama Road.
- Mumbai.

2. Additional Secretary. MOEF. *‘MoEF & CC, Indira Parvavaran Bhavan, Jorbagh
Road, Aliganj, New Delhi-110003.

3. The CCF, Regional Office. Ministry of Environment and Forest (Regional Office,
Western Repion, Kendriva Paryavaran Bhavan. Link Road No- 3, E-5, Ravi-Shankar
Nagar, Bhopai- 462 016). (MP}.

4. 1A- Division. Monitoring Cell. MoEF & €C, Indira Parvavaran Bhavan, Jorbagh
Road. Aliganj. New Dcthi-110003.

5. Managing Director. MSEDCL, MG Ruosd, Forl, Mumbai
6. Collecior, Mumbai.
7. Cemmissinner, Municipal Corparation of Greater Mumbai (M.C.G.M.)

8. Member Secretary, Maharashtra Poltution Control Board, with request m display a
copy of the clearance.

9. Regional Office, MPCB, Mumbai

10. Seleet file (TC-3)

(KCuploadedon 23 ]s ;7} QQOTA B\)’

/ tame G. H, Shukla
{ [.‘.ea {25 "“"“hi
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= . Exb-E
B5#tE Maharashtra Pollution Control Board

616fbf5f3fcdcb40d8770926 L 3T 88T

MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 —— Knlpataru Point, 2nd and
Fax: 24044532/4024068/4023516 ey 4th floor, Opp. Cine Planet
Website: http://mpcb.gov.in ""‘Ti'"'? Cinems, Naar Sion Circle,
Email: jdwater@mpceb.gov.in i Sion (E), Mumbal-400022
Infrastructure/RED/L.S.) , |
No:- Format1.0/CC/UAN No.0000108772ic0 ©\\ COCC 8¢74 pata s (102
To, 5
Dudhwala Real Estate & Investment Q’:ﬁ
C.S. No 226 of Byculla Division at =
258,Retreat Compound, Bellasis Road Siseew
Mumbai Central, Mumbal Yoo Sarace & Our Ouly

Sub: Consent to Operate(1st part) for redevelopment construction project in

Red Category
Ref: 3 consent to Establish granted vide No BO/RO(PEP)EIC No.
MU-1195-09/E/CC-393 dtd 05.11.2009

2. Revalidation of consent to Establish granted vide No Format1.0/CC/UAN No
0000116015/CE/2110000353 dtd 07.10.2021

3. Minutes of 7th Consent Committee Meeting heid on 03.09.2021 &
09.09.2021

Your appl cation NQ. MPCB-CONSENT-0000108772

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollutiont Act, 1974 & under Section 21 of the Air {Prevention & Control of Poliution) Act,
1982 and Author:zation / Renewal ofAuthorization under Rule & of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
corsent .S hereby granted subject to the following terms and conditions and as detailed in
the schedule 1,P.H1 & [V annexed to this order:

L. The consent is granted for period upto 30.06.2022 |

2. The capital investment of the project is Rs.67.0 Cr. (As per C.A Certificate
submitted by industry).

3 The Consent to Operate (part-l) is valid for redevelopment construction
project named as M/s Dudhwala Real Estate & Investment, at plot bearing No
C.S. No 226 of Byculla Division at 258,Retreat Compound, Bellasis Road,
Mumbai Central, Mumbal oa Total Plot Area of 4994.0 SqMtrs for part
construction BUA of 24392.0 SqMtrs out of Total Construction BUA of
42565.53 SqMtrs as per EC granted dated 20.05.2016 including utilities and
services

4. Conditions under Water (P&CP), 1974 Act for discharge of effiuent:

Sr Ne Description Permitted {in CMD}
1. Trade effluent

Standards ta Disposal

s .-' ﬁz
\ P Y
umm-umammumd:-wm_m Pamict?

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/948d3048cbf55c825dd679abc13¢2 1bbf037 14bf590ab361c658ef8881fc6429



10.
11
12.

13.

14.

15.

As per Schedule -)  [The treated eMuent snall pe
60% recycled for secondary,
purposes such as toifet fushing,i
air conditioning, cooiing towe

make up, firefighting etc. and
remaining shall be connected to
the sewerage system provided:
by local body

Conditions under Alr (P& CP} Act, 1981 for air emissions:
Description of stack / Number of Standards ta be

Stack No.

source Stack achleved
DG 5et-250 KVA 01 A5 per Schedule -i

Conditions under Sofid Waste Rules, 2016:

e U g a (/L d ¥ 0 g3 B B oA e o
0

1 |Biodegradable Waste 315 KeiDay OWC and Compesting jAs Marure |
2 |Non-Biodegradable 211.59 Kg/Day _ [Segregation To Local Bod,|
3 |STP Sludge 15 Kg/Day Dewatering |As Manure

Conditlons under Hazardous & Other Wastes {M & T M) Rules 2016 for
treatment and disposal of hazardous waste:

SrNo Category No. Quantity UaM Treatment Dizposal

. | . To Authonzed
5.1 Used or spent oil Ltrlﬂlﬂeprocessmg_n eprocessor
The Board reserves the right to review, amend, suspend, revoke etc. this consent and
the same shall be binding on the industry.
This consent should not be construed as exemption from obtaining necessary
NOC/permission from any other Government authorities.
Project Proponent shall install gnline monitoring system for the parameter pH, $5. BOD
and flow at the outlet of STP.

Project Proponent shall operate the Organic waste digester with composting facility or
biodigestor with composting facility effectively.

The project proponent shall make provision of charging of electric vehicles in atleast
30 % of total available parking area.

The Project Proponent shall submit Bank Guarantee of Rs 6.7 Lakhs {amounting 0.1 %
of Capital investment). The same shall be forfeited as PP has not obtained reval-dation
of consent to establish dtd 05.11.2009 and given possassion of part completed project
since 2017 without consent to operate.

The Project proponent shall submit 8oard Resclution in prescribed format within 15
days as PP has not obtained revalidation of consent to establish after 05.11.2014 and
given possassion of part completed project since 2017 without consent to operate,
thus violated the consent conditions. PP shall submit Bank guarantee of Rs 2.C lakhs
towards submission of Board Resolution.

This consent is issued without prejudice to order passed or being passed «n QA No
5152021(wz2 W :ble National Green Tribunal, Principal Bench. New Deihy,

L

Kindly verify Maharashiira
https://blockchain.ecmpcb.iri

3-10-2021 03:50:06 pm) NS PON_FRD0H he

rd’s document on Blockchain by scanning the QR code.
5c825dd679abe13c21bbf037 14bf590ab361c658ef88811c6429
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Maharashtra Pollution Control Board
616tbf5f3fcdcb40d8770926

:6. The Project Proponent shalt comply with the Environmental Clearance obtained vide No
SEAC-2015/CR-199(1)/TC-1 dtd 20.05.2016 for construction project having total plot

area of 4994.C Sqm and total construction BUA of 42565.53 Sqm.
For and on behalf of the

Maharashtra Pollution Control Board.

(Quaony
(Ashok Shingare tas},
Member Secretary

Transaction Type

Recelved Consent fee of -

Sr.No Amount{Rs.) Transaction/DR.No. Date
23/02/2021|RTGS

1 496000.00 [MPCB-DR-4519
2 4000.00 |[MPCB-DR-7239 30/07/2021|NEFT

Copy to:
1. Reg:.onat Officer, MPCB, Mumbai and Sub-Regional Officer, MPCB, Mumbai )
- They are directed to ensure the compliance of the consent conditions.

2. Chief Accounts Officer, MPCB, Sion, Mumbai

Pogm 3o}

Dwttwnact Bod Eante & Freastmant COAIAN Ne. MPCE-CORSENT-GO1007TT (13-10-20T1 FZ-30:96 pand JOME PO POJE

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/948d3048cbf55c825dd679abe13c21bbf03714bf590ab361c658ef8881fc6429



SCHEDULE-|
Terms & conditions for compliance of Water Pollution Control;

1} A) As per your application, you have provided Two Sewage Treatment Plart (STP) w.th
design capacity of 175 CMD & 75 CMD capacity based on MBBR

B] The Applicant shall operate the sewage treatment plant {STP) to treat the sewage
50 a5 to achieve the following standards prescribed by the Board or under EP Act,
1986 and Rules made there under from time to time, whichever is stningent.

sr.No Parameters Limiting concentration not ta exceed in mg/i,

except for pH
1 pH 5.5-9.0
2 BOD 10 1
3 Cob 50 '
4 155 20
5 NH4 N 5
6 N-tatal 10 _
71 |Fecal Coliform less than 100

C] The treated domestic effluent shall be 60% recycled for secondary purposes such
3s toilet flushing, air conditioning, cocling tower make up, firefighting atc. and
remaining shall be utilized or land for gardening and connected to the sewerage
system provided by local body.

2) The Board reserves its rights to review plans, specifications or other data relating to
plant setup for the treatment of waterworks for the purification thereof & the system
for the disposal of sewage or trade effluent or in connection with the grant of any
consent conditions. The Applicant shall obtain prior consent of the Board to take steps
to establish the unit or establish any treatment and disposal system or and extension
or addition thereto.

3) The industry shall ensure replacement of pollution contral system or its parts after
expiry of its expected kife as defined by manufacturer so as to ensure the comphance
of standards and safety of the operation thereof.

4} The Applicant shall comply with the provisions of the Water (Prevention &

Control of Pollution} Act,1974 and as amended, and other provisions as
contained in the sald act.

Water consumption

Purpose for water consumed quantity (CMD}

1. [Industrial Cooling, spraying i mine pits or boiler feed 0.00
2. |Domestic purpose 172.00
3 Processing whereby water gets polluted & pollutants 0.00
" |are easily biodegradable :
4 iProcessing whereby water gets polluted & polfutants 0.00
" _jare not easily biodegradable and are toxic )

5) The Applicant shall provide Specific Water Pollution control system as pe- the
conditions of EP Act, 1986 and rule made there under from time to t.me.

nirol Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpch.in/docs/948d3048cbf55¢825dd679abe13¢21bbf037 14bf590ab361c658af8881fc6429
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SCHEDULE-#
Terms & conditions for compliance of Air Pollution Cantrol: I

i} As per your application, you have provided the Alr poliution coatrol
(APC)system and erected following stack {s) and to ohserve the following

fuel pattern-
Stack Stack Attached Heightin Typeof Quantity&
No. To APC System Mtrs. Fuef YoM
e Acoustic
51 DG Set-250 KVA | Enclosure 35 Diesel 40 LorHr

2] Tre applcant shali operate and maintain above mentioned air pollution control
Systesm, so as to achieve the level of poliutants to the following standards.

Totai Particular matter | Nottoexceed | 150mgnm3 |

3:  The Apphcart shall obtain necessary prior permission for providing additionat control
equ pment with necessary specifications and operation thereof or aRteration or
replacemenalteration well before its life come to an end or erection of new poHution
cortrol equipment.

The Board seserves its rights to vary all or any of the condition in the consent, if due to
a~y tezhrotogical /mprovement or otherwise such variation (including the change of
ary cortrol equipment, other in whole or in part is necessary).

5 Conditions for utilities like Kitchen, Eating Places, Canteens:-
a! Tre ktchen shall be provided with exhaust system chimney with oil catcher
co~nected to chimney through ducting.
) The talet shall be provided with exhaust system connected to chimney through
ducting.

¢ Tre air cond.bioner shall be vibration proof and the noise shall not exceed 68
dBiA,

4

4: The exhaust hot a.r from A.C. shall be attached to Chimney at least S mtrs. higher
tkan the rearest tallest building through ducting and shafl discharge into open air
2 suck a way that no nuisance is caused to neighbors.

SCHEDULE-Y
Detalls of Bank Guarantees:
E 51, Consent(C2E/C Submission FPurpose Compliance  Validity
ifo. 20/C2R} Imposad Pericd of G Period Date
| Operation
&
Corsent tc .
1| Operatetist | 'S0 | 15Days [Momieran®  continious  [30.06.2022
e Control
| | Systems
s | oo | .
2 Qperate(lst Lakhs 15 Days of Board Continious  |30.06.2022
Part) | | Resolution
Corsertto | oo o2 I -  ..IComphance
3  QOperateflst Laki';s .150ays." T ofConsent| Continious [30.06.2022
Part} | 7R C.undll-“dn‘i
1
II !
|
= i o
Dudvesa Sas n—ummm‘-n-qéguﬁﬁw&uhuﬂmnmm:%mh_ s

Kindly verify Maharashtra Pollution Conlmlﬂ-uard s dommenl on Blockchain by scanning the QR code.
https://blockchain.ecmpcb.in/docs/348d3048¢bf55c825dd679abe13c21bbf03714bf590ab361c658ef8881fc6429
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Consent

(C2E/ AmtofBG Submission” Purpose of Compliance Yalidity
€20  Imposed Period .-_i BG Period Date
/C2R} 2

** The above Bank Guarantee(s) shall be submitted by the applicant in favour of
Regional Officer at the respective Regronal Office within 15 days of the date o* issue of
Consent.

# Existing BG obtained for above purpose If any may be extended for period
of validity as above.

BG Forfeiture History
Amount of Reason of

Amount 3
Consent ¥ Submission Purpose of
Srno, |, of BG ) BG 8G
(C2E/C20/C2R} o Peri &G Forfeiture Forfeiture

impose
Comphance Rs 6.7 | viotatien of
of Consent La m; S consent
Conditions ! conditior.

BG Return details

Consent to
Operate(1st Part)

Smo. Consent (C2E/C20/C2R} BG imposed Purpose of BG A";‘:"gf"ﬁﬁ

SCHEDULE-IV

Ganeral Conditions:
1 The applicant shall provide facility for collection of samples of sewage effluents 3
emissions and hazardous waste to the Board staff at the terminal or designated pomnts and
shall pay to the Board for the services rendered in this behalf.

2 The firm shall strictly comply with the Water (P&CP) Act, 1974, Ar {P&CP} Act, 1981 and
Environmental Protection Act 1986 and Solid Waste Management Rule 2016, Noise iPg+ tiom
and Control) Rules, 2000 and E-Waste {Managernent & Handling Rule 2011.

3 Drainage system shall be provided for collection of sewage effluents. Terminal mannoles
shall be provided at the end of the collection system with arrangement for meas.r.rg the
flow. No sewage shall be admitted in the pipes/sewers downstream of the tertunal
manholes. No sewage shall find its way other than in designed and provided collect:or
system,

4  Vehicles hired for bringing construction material to the site should be in good condit.cn ar¢
should conform to applicable air and noise enission standards and should be ope-ated only
during non-peak hours,

5 Cenditions for D.G. Set
a) Noise from the D.G. Set should be controlled by providing an acoustic enclosure or & ¥

treating the room acoustically.

b} Industry should provide acoustic enclosure for control of noise. The acoustic erclosye!
acoustic treatment of the room should be designed for minimum 25 dB (A) inserton loss
or for meeting the ambient noise standards, whichever is on h.gher side. A surzable
exhaust muffier with insertion lass of 25 dB (A) shali also be provided. The measurement
of insertion loss wik be done at different points at 0.5 meters from accustc
enclosure/froom and then average.

€) Industry should make efforts to bring down noise level due to DG set. outsige rdustrial
premises, withii eguirements by proper sitting and control measures

Dudiveniy Sapl £state & | 82:34:08 pm} QMSLFOS_FO200 Faga & 7

Kindly verify Maharashtrz: rol Ba document on Blockchain by scanning the QR code.
https:ﬂblo):ﬂ(mzn.ecmpcb.inldu 8l 2825dd679abc13c21bbf03714bf590ab361c658ef8881fc6429
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d} Installation of DG Set must be strictly in compliance with recommendations of DG Set
manufacturer.

el A proper routing and preventive maintenance procedure for DG set should be set and
iz iowed in consultabion with the DG manufacturer which would help to prevent noise
levels of DG set from deteriarating with use.

f) D.G. Set shalt be operated only in case of power failure,

31 The applicant should not cause any nuisance in the surrounding area due to operation of
D.G. Set.

hj The applcant shall comply with the notification of MoEFCC, india on Environment
tProtection) second Amendment Rules vide GSR 371(E) dated 17.05.2002 and its
amendments regarding noise limit for generator sets run with diesel.

6 Sold Vaste - The applicant shall provide onsite municipal solid waste processing system &
shall comply w:th Solid Waste Management Rufe 2016 & E-Waste (M & H) Rule 2011.

7 Afidavt undertaking in respect of no change in the status of consent conditions and
corrpharce of the consent conditions the draft can be downloaded from the officlal web site
of tne MPCB,

8  Agol.cant shall submit official e-mail address and any change will be duly infermed o the
MPCE.

g  Tre treated sewage shall be disinfected using suitable disinfection method.

13 The £#m stall submit to this office, the 30th day of September every year, the environment
sraterrent report for the financial year ending 31st march in the prescribed Form-V as per
the pro-5.0n of rule 14 of the Environmental {Protection) Second Amended nde 1992.

i1 ™™g applcant shal make an application for renewal of the consent at least 60 days before
zate of the exoiry of the consent.

For and on behalf of the
Maharashtra Poliution Control Board.

Cowemount

{Ashok Shingare s},
Member Secretary

h-lul.'.l‘-llllﬂli feongiviant, COYAM Ne. MPCE-CONSENT-S000088T7Z {13-10-2021 02:30:00 pan) KNS P06 FE200 PageYoi3

Kindly verify Maharashtra Pollution Control Board's document on Blockchain by scanning the QR code.
hitps://blockchain.ecmpcb.in/docs/948d3048cbf55c825dd679abe13c21bbf03714bf590ab361c6586f8881fc6429
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MAHARASHTRA POLLUTION CONTROL BOARD

Tel: 24010706/24010437 Kalpataru Point, 2nd and

Fax: 24044532/4024068/4023516 EEHE 4th floor, Opp. Cine Planet

Website: http://mpcb.gov.in = Cinema, Near Sion Circle,

Email: jdwater@mpcb.gov.in Sion (E), Mumbai-400022

Infrastructure/RED/L.S.I :

No:- Format1.0/JD (WPC)/UAN No,0000142469/C0/2210001645 Sateli 2Ll g

To, <0

M/s. Dudhwala Real Estate & Investment, !"g'r

Plot bearing S. No. 226 of Byculla Divisien =

at 258, Retreat Compound, Bellasis Road, R o]

Mumbai. Your Service is Our Duty
Sub: Renewal of Consent to Operate for 1st {(Part) & Consent to 1st Operate

for Part- Il for Redevelopment Construction Project.
Ref: 1. Application Submitted by SRO-Mumbai-I

2. Consent to Establish granted vide No BO/RO(P&P)/EIC No.
MU-1195-09/EfCC-393 dtd 05.11.2009

3. Revalidation of consent to Establish granted vide No Formatl.0/CC/UAN
No 0000116015/CE/2110000353 dtd 07.10.2021

4. Consent to 1st Part Operate vide No.Format 1.0/CC/UAN
No.0000108772/C0-2110000866, Dtd-20.10.2021.

Your application NO.-MPCB-CONSENT-0000142469

For: grant of Consent to Operate under Se:tion' 26 of the Water (Prevention & Control of

Pollution) Act, 1974 & under Section 21 Qf the Air {Prevention & Control of Pollution) Act,

1981 and Authorization / Renewai ofAuthanatlon ‘under Rule 6 of the Hazardous & Other

Wastes (Management & Transboundry Mevement) Rules 2016 is considered and the

consent is hereby granted subject to the following terms and conditions and as detailed in

the schedule LI & IV annexed to this order:

1. The consent is granted for period upto 30.06.2025

2. The capital investment of the project is Rs.88.00 Cr. (As per undertaking
submitted by pp).

3. The Renewal of Consent to Operate for 1st (Part) & Consent to 1st Operate
for Part- Il for Redevelopment Construction Project named as M/s. Dudhwala
Real Estate & Investment, Plot bearihg S. No. 226 of Byculla Division at 258,
Retreat Compound, Bellasis Road, Mumbal on Total Plot Area of 4994.0
Sq.Mtrs for construction BUA of 40430 Sq.Mtrs (existing obtained operate
having BUA-24392.0 Sq.Mtrs and 1st operate (Part-11) BUA-16038.0 S5q.Mtrs,
Remaining BUA-2135.53 Sq.mtrs} out of Total Construction BUA of 42565.53
Sq Mtrs as per EC granted dated 20 05 2016 including ut:lltles and services

35 = rrr iy . & F T ) =
_ 7 _ "?'”1' Bun l’Sthrj1
1 Enwronmental CIearance:ssued—BO 06 2012 4994, 00 29576 00
2  |Environmental Clearance lssuedm 5.2016| 4994.00 42565.53
Re-validation of Consent to
) Expansion dtd-07.10.202 k L e i
Consént to 1st Operate X
4 |operate)-20.10.2021 }f / Name G. H. Shuk;\ \4994-00 24392.00
r Torea of. AUTTE }
. Reg No. 121184 ) |
75, Dudhwala ieal f'state & Invesiment,Mumbaifc Y 260 [A1-10-I022 Page 1 of 7

06:58:45 pm) /QMS.PO6_FD2/00
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MAHARASH ZRMLU“H

Tel: 24010706/24010437 T DM e
Fax: 24044532/4024068/40g351¢ ST 5 785G
Website: http://mpcb.gov.in\| i |\ PH1HS 'H ===

Email: jdwater@mpch.gov.in

CONTROL BEGARD

Kalpataru Point, 2nd and
4th floor, Opp. Cine Planet
Cinema, Near Sion Circle,
Sion (E), Mumbai-400022

infrastructure/RED/L.5.1
No:- Formatl.0/]D (WPC)/UAN No.0000142469/C0/2210001645

To, YT L
M/s, Dudhwala Real Estate & Investment, 2
Plot bearing S. No. 226 of Byculla Division

at 258, Retreat Compound, Bellasis Road, il apest

ightny Akl Furvim it
Mumbai. Your Service is Our Duty

Sub: Renewal of Consent to Operate for 1st (Part) & Consent to 1st Operate
for Part- 1l for Redevelopment Construction Project.

Ref: 1. Application Submitted by SRO-Mumbai-I

2. Consent to Establish granted vide No BO/RO{P&P)/EIC No.
MU-1195-09/E/CC-393 ditd 05.11.2009

3. Revalidation of consent to Establish granted vide No Format1.0/CC/UAN
No 00001:16015/CE/2110000353 dtd 07.10.2021

4. Consent to 1st Part Operate vide No.Format 1.0/CC/UAN
No0.0000108772/C0-2110000866, Dtd-20.10.2021.

Your application NO. MPCB-CONSENT-0000142469

For: grant of Consent to Operate under Section 26 of the Water (Prevention & Control of
Pollution) Act, 1974 & under Section 21 of the Alr (Prevention & Control of Pollution) Act,
1981 and Authorization / Renewal ofAuthorization under Rule 6 of the Hazardous & Other
Wastes (Management & Transboundry Movement) Rules 2016 is considered and the
consent is hereby granted subject to the following terms and conditions and as detailed in
the schedule LIL1II & IV annexed to this order:

1. The consent is granted for period upto 30.06.2025

2. The capital investment of the project is Rs.88.00 Cr. {As per undertaking
submitted by pp).

3. The Renewal of Consent to Operate for 1st (Part) & Consent to 1st Operate
for Part- 1l for Redevelopment Construction Project named as M/s. Dudhwala
Real Estate & Investment, Plot bearing S. No. 226 of Byculla Division at 258,
Retreat Compound, Bellasis Road, Mumbai on Total Plot Area of 4994.0
Sq.Mtrs for construction BUA of 40430 Sq.Mtrs (existing obtained operate
having BUA-24392.0 Sq.Mtrs and 1st operate (Part-11}) BUA-16038.0 Sq.Mtrs,
Remaining BUA-2135.53 Sq.mtrs) out of Total Construction BUA of 42565.53
Sq.Mtrs as per EC granted dated 20 05.2016 including utilities and services

i ALEs L [l ¥ |

(] = # Clhta Is o
— — = By $ e L 7
1 Environmental Clearance issued dtd-30.06.2012| 4994.00 29576.00
2  |Environmental Clearance issued dtd-20.05.2016| 4994.00 42565.53
Re-validation of Consent to Establish with
3 Expansion dtd-07.10.2021 ey AR
Conseént to 1st Operate (Part
4 Operate)-20.10.2021 4994.00 24392.00
"Wi7s. Dudhwala Real Estate & Investment, Mumbal/COJURN No,MPCH-CONSENT-000NIAZA6S [21-10-2037 m{

 06:58:45 pm} IQMS.PO6_F02/00



185 Annexure- Vi|

MUMCIPAL CORPORATION OF GREATER MUMBAI
'PUBLIC HEALTH DEPARTMENT
. INSECTICIDE BRANCII

Office of Pest Control Officer
Offlce o« Pege . ‘E” Ward, Grounid floor,
B gﬁmﬁm‘mﬂ‘ % 10, SK Haffzndin Marg,
s e Llape -+
Broylig, Hichar ;;&;:;"’ Wum:ﬂ-ioom
Daiy 2# 031 2015
Ta.
Nisart Pael {(CA w Owner).
Dudhwala Hosse. 292 Belasis Road,

Mumbai Central, Mumbai- 400 088

Sab: - Permisiion to retain a Bare welt and the uae of water
Hrony the Bore well for Coitstnsction & ifter it for
Bushiong & gardening purpose on phut hearinns CS No
226 of Byculla Divisioa at 258, Belisis Raad, Mumbei
Ceotral, Muminai 400 008,

Raf: -1) Application. under PCO/ E /500 /SR of 2070212015

. & undertaldng snbmiteed by you _
2) I0°s Saaction Vids No KV284S 7SR, dud\ § 15,2015

Permission to eetain 2 bove well and the use of water from the Bure
well for constrmetion & after i fatﬂmﬁug&gnduﬁngmmsﬁnb.mm [
hereby granted to you subject to the compliance with the conditions memioned in the
mema of conditions duly signed by you. A board prohibiting the nse of the well water for
Armking. bathing, cocking purposz shall be exhibited at a consprénous place.

The permission is lidble to be sommarily revoked, if sy of the
Mﬂﬂ%h&mmoof@dﬁmismwmmmmwihw
kﬂmmmmcmwuwiﬂhhbhmkplnﬁmspmﬁﬂwm
Municipal Corporation Act.




IN L ONOF G
{Hvdraulic Enginccr's Departaent)
OfBioe. of Astt Pagrhuatr(Waser Woks
AcpjeiaTjuw i o .
SanifRelt w:‘ag“

TeL Ko 022308147 Bxt- 205

To,
M Modem Tech
Afr. Imamegdkdin P Khan
Licence Pinmber & Civil Confractor,
100, opp. BME Colory,
Ram Maflr Laoe, Andber] (W)
Aombai ~ 300-05L.
Call; 5769929290

"S930052504

Soly:- N.O.C.h!mﬁhgﬂhwdm

in 'E' Wrd Mombai 400008,

Refi- 1) Your kefter dotad 12029614,
2) 3003 No. FEBPCI23ST/E/A. date 07.08.2008,

With referenis o tsc abws vaid subicct rttce o sl s ipocten by thi office saff
T it inspeadion aod bused ot sits shown on plan i wes fousd B, 2% far 2 this et 3
ooneermed. there 2re no existing propoted sater supply. maia / dunad in the sabjcrt silc, Henee
ther? v B oltie tion v kng § 0o gy o bone < o the premises of €.8, X0 238, 25 Bellasis

Boad BaoellaDidabg i T "Wnd
M&
Assf] { Veorks;
-E" wm

Name 6. H. Shukia \ X
{ Area Ge. Blumbai

{ Reg.No.1218¢ )
Q% g0t Har 021 2
EN I

exure- Vi
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RECEIFT NO, - 3175718
BRIHANMUMBAI mlgANAGAR PALIKA 2

WATLH TR AT Fom CFRHT F A= T ol T

Arceipt SAP Buc My = 150]9ps; s Bates 12.9¢.2019

Aeference Ng z Lolleciion aty ACCE Tard
Rteotved From & m'2 Jubwagantag EIFATE & PwESTMENT

TOMARDS APOGMT TR~ 3 CHUIBD/P0 BT Chivtasrong BaNx v
Siretize Taes  ga  Testoe L. -

f
¢
'
'
)
]
]
1
1
[
]
|
]
1
. MJNNW

Radaris: wiz ror Bibs seury. avng., Sf 0'.36.0003 eve v A L 3 L
Recw:ives By E
Fash Recsiving Clark 2
—_— M e —_— i
Chaque Racalvad Subject to Realisalon

WOTARY

* /Name G.H. %u@*
(( Area Gr. k’!g;:}%in )
L Ko. 1
t& \gx?m.: 1 M. zazyl.f
“N\ S
NS 138
MaHp®
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186 Annexure- VIII

IPAL C RATION OF G R Mt
TREE AUTHORITY

e
Office of the Supdt .of Gardens 357
Veermma Jijubai Bhosale Udyan, \°= *<,
Dr. Ambedkar Road Byculla{East},
Mumbai-400 037,
No.DYSG/TAMCY +.3.7/
' Date- ge/b /o

}%ﬂ-. Virar T Pedel
Chofr GLIVTLY

Oy 25 idele FHage -
P97 s A7 sl

T rabe) oW =] ¥ srade) B

Sub : Permission for pemoval/ W%
6f trees '-’#mv-: mffsc P Py ot
;s?w'l‘?m_g_ i der Do R ;gfg w SVP fesiy
ol ATl af ewfln .ﬂN S Bty

Ref: 1)¥Wm]dt, £ 5 2809
- r4) Tmawskmmbbr--

ML /Chaieman {Tres Authorityys sane sanedon under
No. e/ 553 d. 7232 q

.sm- Il_m..
memmmnhmm&mymmmmvﬂof
mmmhmwwwmmmw&
Tmmmmm)nfnemmmm}m
&' Prescrvation of Troes Act 1975, ss modified upto 9th Juns 2004. The
isglon  _for qt 48 trees  (bedring, tree  SrNo.
(2.2 £ .7 8 1917 18T <o 2a+e 25 29 FIERy 2¢
'?ra'b Ly ‘?ér‘l‘ﬂ-’ Il yy 17p. ~Ip A7 -ﬂr-‘ir_f'f.f.‘,? &7 o [k
?f?z?..i‘/--_ 4
n-u?hmnguf a9 trecs (bearing Wee ScNo. K. 2 M r2 )y
| 28 Q8 I3 3 & Gt GEA.S2 50,58 fo U'f 4% &Y EF
ﬁfdf}ﬂﬁ?;’_:%lagwmbychmmnhﬁty Vide its

Nu.m,#ﬁ;’ a dtﬁ_ﬁ,MC..’ﬁmnman. Tmmw

Theremmining 0L M(‘bﬂrmsmgSrNo. 2

o

retzined 2z it is.

, s per the provision imder seetion 3(3)(a) of the said Act, you are hereby
MMNMM&mmmMMMGﬂaﬂHm

MEWWMMAM
. You are dirccted to plant % i mnaidmﬁﬂlmmihysin
accordzace with the provisiog Koral the said Act aad intmate to
the Tree Officer about o geticn tiem

. —— 4
4
NameG H. Shukia
Area Gr. Miimbai
Boag. No. 121754

ﬁp'm 1*’6' CIZT
/ Q‘

LTI
i
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-

rurther in accordamee with the provision under section 11(1) of the said
Aéx, you are hereby directed 1 plan: requisite number of trees ag per the norms
of the Trée Authonty ic. mapcnspacesmmm 100 sq.mtr, apd in
R.O.Axa Five{5) trees per 100 spowr. and care Idpglehkmmﬂutm
mmﬁyaﬁgﬁvz:mmh?mﬂﬁmmumofm
Munumsixmm&hsfoupqmdof:ym

,hwmmm l%}mmﬂmum&wmﬂ.&
of the {ree Officer Tor planting of trees. 0 open spaces s well nhRﬂﬁmu

the of Tree Atthﬂityheﬁammw ‘eompletion
fmﬁmnmwmmm

. Ymmhmymmmmmmomm
WWM}W&W#M@M E
modified ofi $th hme 2004,

251 Mfeﬂsmmwmmmmhbwnwof
e s of the Act of withiott reasonable exeuse fils o comply with
wmmwmwhyhmoﬁmmﬁmtm

i m g Lo 3
ﬂmsbedmhﬁnsnfmmﬂm@wwmm
txicnd gpto five thousand rpies for evety offence aod so with
himdmmmanmwuthmm

(I) Thnﬂlﬂgormhgnfﬁeﬂmgqimhmm&emdﬂw
Yrep Authority shall constitiite a separste offence.

: .&spndiuqﬁmoflheﬁu!&mhmtf,mmhﬂabywwm

i taken while wensplaiging of trees st the C.D. of the

=mﬂrhe&ﬂ.mﬁmmem&mnafﬂum

Yours Gathfully,
f-
& Treg Offices.
1) M#S.. If
.. i\
N\
' Ffor  infermation reference ©©  your © applicution vide
%_MEMMEN
3} DySG (City plan.
o informiibn it wesegpnxafiide Wease,
'( Area Gr, Mumbai \-__

|

ol Beg.Ho. 124154 4 )
Q'

) \em DL: 1 bar. 2
&,
&\\b_’,‘;"%
JAHAR
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Annexure- IX

Daper- /9l 65
Ta.
Vexr Jijabal Rhagriate Udyart,
Dr. Ambedkar Road, Bvigulla ().
Murnhal-#00037,

“Diear Sk, . -

As per the N.O.C. Issued by vour office dared 25,4 0% we have i eut 48 Nos.
treas eutting and 30 Nos. troes-are tramsplanting os per your Ofiee N.O.C,

~ Thw rensplanting trees s on the s sire {5 ot posslble due fo excavation en
wite & mrierial dumping on sfto & 25 thek will be labaur on site. So we are fransplanting
3t our gnother siz ot Village Marol. Andherf (£3, CTS No. 1651 -8,

Copy of the location plan 1% our Andher! site is sttached berewith and copies of
photographs showing the tes srendy sronsplandfsy a6 our Andheri sive and plan
englnsed Bere with for vour Inflormation snd record,

You ari requested (o peknowlidge the same.

Tharkimg you.

-""l:‘-"l;:w?“;’;'_‘._ p
R N
SN

For % 5. Shaikh & Associawe
{Architect)

“ o

'{,’«ﬂ 6CT g ‘]
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PLAN SHOWING THE BLOCK & LOCATION PLAN OF PLOT BEARING C.T.S. NO—1651 B.SITUATED AT

VILLAGE MAROL AT ANDHER!-(E) WHERE 30 NOS OF TREES ARE TRANSPLANTED OF PLOT BEARING
C.S.NOC—226 OF BYCULLA DIVISION MUMBAI-

SOTARY
* /NameG.H.Shukla *

Area Gr. Mumbal

No. A% e
& (\5&? P 1 Hhar. 2021} o

A,
AN
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PLAN SHOWING THE BLOCK & LOCATION PLAN OF PLOT. BEARING (.1

VILLAGE MAROL
C.S.NO—226 OF BYCULLA DIVISION MUMBAI—

- A i
' LOCATION PLAN L i

“GALE=1: 4000
v 1" SHEET NOW/4 ‘¥ db

—

7 NOTARN
7 N
II IIII
| \\

| i
74
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e : T GROUND FLOOR | SHEET NO. - 01/12
: ; BUILDING NO - 1&2
- | ; - TOTAL PRO! TBLE |
TABLE - |l : REFUGE AREA STATEMENT BULD. NO.-1 PERMISSIBLE AREA STATEMENT PROPOSED FUNG BUILD. NO.- 1 " BUILD. NO.-2 REFUGE AREA STATEMENT BULD. NO.-2
| | BthREFUGE FLR.AREA = 8561 X 01 = 8561 SQMT | [(A) ONPLOTAREA: ' :
DETAILS OF FUNJIBLE B.U.A.FOR REHAB / SALE & PREMIUM CALCULATIONS | 7 rir Ares D180 X 01 = 19160 SQMT ) AREACETHEALOT.-oo - asses QT BULDG.NO-1+BLDG NO2 | BUILT- UP AREA STATEMENT | BUILT-UP AREA STATEMENT 8th.REFUGE FLR. AREA - 46210 X 01 = 46210 SQMT
- — - 8th. FLR Area = 13371 X 01 = 13371 SQMT AREA 300X (I) - - - - - m - mmmmmmmmmmmm e = 14982.54 SQMT BULDG. NO.-1 = 235468 SQMT. - Rg‘%ﬁ}? g‘%ﬁ BF{?EEA | REHAB MHADA SALE TOTAL gth. & 11 th. TYPICAL FLR Area = 62786 X 02 = 125572 SQ.MT i , S A
SrN D iotion Residential ;Commercla! Total || 9th.TO 12th. TYP.FLR Area = 17778 X 04 = 71112 SQMT W) +5% - 1:::5! :::;.T - BULDG. NO.-2 = 17168.30 SQMT. SQMT) | (SQMT) EOE ' AREA ey o sl 10th. FLR Area - 62881 X 01 = 62881 SQMT e, \ s |
) - . | YL — : = . .MT. . | - 5Q. SQ. SQ. ! ./ -' .
r-NO sscriplio n Sq'Mt' ‘ n Sq'Mt' n SCI.MT. 3 . 106204 SQMT |(B) AS PER 50% INCENTIVE + REHABILATION AREA TOTALBUA. = 19,522.98 SQMT @ I e - = . — e 12ih. £ 150, EXPEAGFLR Ui = G X 03 = 1282AREQ M| 5 @ & / %‘QK @ %
| | (05204 RAME Y=t = 4248 SQMT ' GagpET AREA REQUIRED FOR EXISTING WITH 5% kbt | i 1-BASEMENT <s<<<<<< PARKING >>>>>>>> 14th. TYPICAL FLR Area = 63219 X 01 = 63219 SQMT o/ @ N
o }. ! REFUGE AREA REQUIRED ON 6th FLR. = 4248 SQMT = REHABTENANT. (AS PER MHADA LIST ) (3902.01(Res/NR) = 3002,01 SQ.MT 1-BASEMENT <<<<<<<< PARKING >>>>>3>> . 494194 OO MT I \\
1 Permissible B.U.A (Sr.No.14 of Proforma-A) 156101.19 15101.19 || REFUGE AREA PROVIDED ON 6th. FLR. = 4245 SQMT 1) REHABB.U.A OF EXISTING TENANT (1X120) =----ox- = 468241 SQMT ) GROUND c<ccc<cs  PARKING >>3>>>>> 4241.24 SQMT i
) i i ') B.U.A CONSIDERED FOR B0% INCENTIVE = 3280.83 SQ.MT GRFLR. 8530 | ----- 8530 - (ETILT) 424124  SQMT.X 4% = 169.65 : | : ‘
1 L UA | 69 SQ.MT | Y
1 ‘ REFUGE AREA STATEMENT BULD. NO.-1 /M) TOTAL PERMISSIBLE AREA (Il +11) === <o cnmmemnane = 7963.24 SQ.MT 1sLFLR. cc<c<<cc  PARKING >»s>233> 1stFLR cccc<<c<  PARKING 535355555 REFUGE AREA REQUIRED ON 8th FLR. = 169.65 SQMT / @ o P
2. | Permissible Fungible B.U.A. (1X0.35 or 0.20) 5189.66 518986 31 ReFuGE FLR. AREA - 14780 X 01 = 14760 SQMT| | OFTIONBIS<OPTIONA-PERMISSBLE FSI. CONSIDERED -- = 16101.19 SQMT. (B) PP e e B cccccice PARKING 35533535 REFUGE AREA PROVIDED ON 8th. FLR. = 16970 SQMT o 3 » ‘?(,‘z
. 1 | B ! = R - E ‘ - nd.FLR. : | === - i d : 7 15 7 r A -
o . B B 5 | 14th.TO 16 th, TYPICALFLR Area = 177.78 X 03 = 533.34 SQ.MT_ :{C) FUNGIBLE cmm'rimwm OVER AND ABOVE PERMISSIBLE BUA i - - — (B) FIR 13160 --e-- 13160 | 3rdFLR 10207 387.68 489.75 REFUGE AREA STATEMENT BULD. NO.-2 s
3. | Total Permissible B.U.A. (1+2) 20290.85 | : | ot084  SQMT | |\ NRRGIUBTENANIS. ShELR 13160 131,60 | 4thFLR | 25432 | - 343,62 597.94 / /
| : | FLR 80 e : p— ] = 15th.REFUGE FLR. AREA = 467. = 06 SQMT
| 4. Total P d B.U.A. Including Fungible F.S.| | | [SENSA. BCMMK _ 43 = 2724 SOMT) | K e - ShFLR | 13160 | - 13160 SMFIR | 20 | 340 | m3e2 | sered o REF : alotdidio . s / L@
! + | TOIELAIDEEREE Bt LA, HICLOR, gt B ! _ REFUGE AREA REQUIRED ON 13th FLR. = 2724 SQMT  CSNOZBle | oo SN SQUT(O) | e - : emFiR | ass | -- 28057 | 62815 | 16th.TO20th TYPICALFLR Area = 633.94 X 05 = 316570 SQMT e % N
| (14+83 of Proforma -A) 19522.98 19522.98 | | REFUGE AREAPROVIDED ON f3th. FLR. = 2720 SQMT | | TENEMENT = NIL X120 «--ncommemmmsmnoenees S NL SQMT.G) S s = i Freem [ oB - oe o e B | 21st. TYPICAL FLR Area = 62285 X 01 = 62285 SQMT /o ._ ’ < //
; ' [ Check: Shall not be more than- 3 (Total A+B | ) REHAB TENANTS - 7thFLR. 13160 ----- 15160 5 f 425561 SQMT / 2 @ B @ \
’ | of column No.21 of Table No.l )] ! ‘ ‘ | CARPET AREA REQUIRED FOR . 8th FLR, 13871 - 133.71 | Abtohos), | 1968 . Ol 26118 Ae10 o S —— R 9 e
{ 5 i : : i PARKING AREA STATEMENT J | RESI TENEMENT | 9thFLR | 35671 | 4465 226.50 627.86 425561 SQ.MT.X 4% = 17022 SQMT + - \
o ;‘ , . 1543.00 1543.09 - | | CENO.ZBie  sseecoooeceeecceeeeoo - SQMT.() ' $hFR | F7778 | -o--- 17778 ' = T o ] REFUGE AREA REQUIRED ON 15th FLR. = 17022 SQMT .
f 5. | Permissible Fungible B.U.A.for rehab, RERAB i 3 : AS PER DCR 1991 | | BUA REQUIRED FOR RESL. OhFR | e premp, 10thFLR | 159. 08.1 381.22 62881 REFUGE AREA PROVIDED ON 15th FLR S \saC soMT
! MHADA & M.C.G.M. C nent (Total A+B Mo 546.98 ! 546.98 i [ PARKING REQ. NO. OF PARKING | TENEMENT = (Table Il) (4563.76 + 118.65)----------- = 468241 SQMT. (i) — - 7 . 11thFLR | 324.68 44.85 258.53 627.86 ’ - ; g
B om;;o Ie)] (T ; | AREA(SQMT) AS PER REGN FLATS = REQUIRED | TOTAL BUAFOR REHAB NR & REHAB RESI. = 4852.41 SQMT. (B) 1thFR. | 17778 eeee 17778 P ey 10812 = o fec RC.C.
i | of column No.15 of Table No. ; . | ) MHADA SURPLUS BUA .- : . : : | : g : N COPING SLAB
200007 | 200007 | [etmomiioeimmanfoeal 225 [T SR e - Eoneliin s | s TR TR TR REFUGE AREA STATEMENT BULD. NO.-2 PLOT AREA DIAGRAM D e
: i | L : ! 13th, i : . : e
i 6. Fungible B.U.A. utilized for rehab, MHADA & Jp— ! Fr— 457070 1PER 2 FLAT 75 37.50 | TOTAL BUAFOR REHAB NR R & MHADA (B +C) = 624522 SQMT. (D) - i — = 14thFLR | 39046 | 48865 193.08 63219 22nd.REFUGE FLR. AREA - 45788 X 01 = 457.88 SQMT SCALE - 1:500 £ AL Fune ES%E
_14- reras 1359, ‘ . . 1 PER 1 FLAT 81 81.00 Iv) SALERBUA:- S S Mt : 15th. (Refuge) | 23129 | 43.19 192.58 467.06 - g BRiCK 3 L
M.C.G.M. (Col.19-14-20) of Table No.l ‘ i _ AE(-)r\gET‘:E 1PER AT 2 o B.UA. AVAILABLE FOR SALE (A~ T _ T P R 7778 ; 23rd.TO 28th. TYP. FLR Area = 62285 X 06 = 3737.10 SQMT WAL [eistag o
[ Check: Shall not be more than 5 above & wuos - 8.40 8. ' (15101.19 - 6237.68) = 885507 SQMT.(E) 16thFLR | 217.01 = 108.08 308.05 633.14 , 415458 SamT | | / ; / /. COVER
shall be equal to 5- Col.No.21 of Table No.1 )] 1367.99 1367.99 lini : 2% | e AR | -o--- 177.78 17778 17thFLR | 5468 | 108.08 470.38 633.14 T e PLOT AREA CALCULATION @i‘ — e = ] @i}
. . . . TOTAL S ! . B | : d | Vs : = 1
q oTA ‘ TOTAL 153,125 | FUNGIBLE B.U.AREA STATEMENT TOTALAREA | 217690 | 17778 w8 (A) SBTELE. th 220,51 mlemtdlE) oi 7 65514 419498 SQ.MT.X 4% = 167.80 SQMT _ N7 TSP | UG WATERTANK
= Permissible Fungible B.U.A. for 3099.59 3099.59 L Lol ik dusu (C) FUNGIBLE COMPENSATORY FSI OVER AND ABOVE PERMISSIBLE BUA ie - - -- (B) ) T g=, | i P e REFUGE AREA REQUIRED ON 22nd FLR. = 16780 SQMT | 1) %2 x 3084 x 1394 = 21356 SQMT. ,’/,’,:’ UCR. ((:SA‘é"EDN, J@gﬂ TR,
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BRIHANMUMBAI MAHANAGARPALIKA EAb ~1T
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Office of the

Dy.Ch. Eng.( Storm Watsr Drains)City
Engineering Services & Project Bldg.,
3rd Floor, N.M. Joshi Marg,

Byculia, MUMBAI-400 011

E]

M/s. Shaikh & Associates,
Architects,

382/B, Pavwala Bidg.,

Room No. 4, Ground floor,
Near Nagina Restaurant,
Grant Road, Mumbai-400 007.

Sub: Storm Water Drains Remarks for proposed redevelopment of
property baaring C.S. No. 226 of Byculla Division, at 258,
Retreat Compound, J.B. Behram Marg, Mumbai Central in
E-Ward.

Ref: Your letter under No. -- dtd. 01.10.2007.

Geantlemean,

With refarence to above | have to Inform you that there is no objectlon to carry out the

work of Storm Water Drain as per accompanying approved plan, subject to the following
conditions; -

1.

4,

D\GosavilSWD Rmrks1.docl 42

The minimum formation / ground levet of piot under reference shall be at least (82'-00')
28.04 M. THD or 15 cm. (8") above the formation level of raised footpath, existing access
abutting / proposed road, whichever is higher.

The Storm Water Drain suggested in approved plan shall be iald as per Municipal
Specifications using R.C. C. pipes \ NP2 class (I.S. Mark only) duly encased with 15 cm.
thick M. 10 cement concreta all sround. Built up drain covered with prestressed R.C.C./
C.1. grating for entire length as such that the velocity of flow is maintained at 1.2M. / Sec.
(4' / sec.) while the drain is running full.

The access / internal layout roads / D.P. Roads shall be provided with closed Storm
Water Drain as shown in the accompanying plan with regular water entrances at 15 M.
(50" and manholes at 30 M. (100") C/c at developer’s cost.

Two catch pit chambers shall be provided at points K & G by providing 60 Cm (2" pit below
the Invert level of chambers as shown on the accompanylng plan. The internal S.\WV.
Drain arrangement shall be provided as follows.

a) 300 mm. dia R.C.C. pipe (Slope 1:150) from points —
A-B-C-D-E-F-G-H, K-F, L-M-N-O-P-G,

b} 300 mm. wide bullt up drain in cemen ade M-20 having minimum
thickness of walls 20 cm. covered wi from points - J-K with
minimum depth of 300 mm. at startin
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d) Down take pipes of 100 mm. dia. from podium level upto ground level shall be
provided, (which shall be connected to nearest W.E. on ground level) slope to the
surface of podium shall-be given in such way that all the storm water shall flow towards
down take pipe without stagnation.

5. The side / marginal open spaces shall ba leveled, consolidated and/or paved with cement
concrete with proper slope and drained in such a way to discharge the storm water into
proposed storm water entrances.

8. Before starting of the work Invert level of manhole on Municipal storm water drain to
which internal S. W. Drain is to be connected shall be confirmed on site with respect to
invert level of last catch pit chamber.

7. You shall carry out the entire 8.W.D. work through licengsed plumber. His name, address
(office and residential) Tel. No. License No., etc., shall be intimated to this office in
advence before carrying out the work.

REGARDING STREET CONNECTION .

8. a) You shall make one connections of 300 mm. dia. R.C.C. pipes NP2 class
{1.5.Mark only} i.e. from point G-H duly encased with 15 cm. Thick M-10 grade
cement concrete all around from last catch pit chamber to Municipal S.W. Manhole at
Developer's cost and risk. The connection shall be made only after the necassary
permission for road opening is obtained from A.E.{Maint) of E-Ward.

b) The work of providing S.W. Drain from last catch pit chamber to Municipal S.W. Drain
shall be carried out under the supervision and as per suggestions of A.E.(Maint.) of
'E' Ward.

¢) Incase if it is not possible to connect internal §.W. Drain to existing manhole on
Municipal Storm Water Drain due to site conditions / difficulties or if the existing
manhole is away from the plet, then, internal S.W. Drain shall be connected to
Municipal S.W. Drain by constructing additior:al manhole on Municipal S.W. Drain
at developer's cost.

REGARDING COMPLETION CERTIFICATE :

9.  You shall approach to this office for completion certificate after actual street
connection is done alongwith following papers.

a) Certificate along with completion plan of S5.W. Drains as carried out on site as
per Municipal spacifications duly signed by youd, and aiso from Licensed Plumber.

b) Remarks and sketch from office of the concerned ward about actual street
connection from {ast catch pit chamber to Manhole,

¢) Plan showin evel of connecting manhole with respect to THD, depth
: connection shall be submitted,

10. C &eyﬁeniﬁcams
ot e atisfactt
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a) As regards road and footpath work in setback portion you are requested to obtain remarks
from E.E.(Road)City.

11. Other conditions :-

b)  In setback partion aftar construction of footpath if required water entrance should
be shifted from point Q to R i.e. to new portion by extending existing 300 mm dis.
R.C.C. pipe (NP2 class) lateral connecting to existing Municipal manholg as per
Municipat Specifications and Drawings In consultation with Deputy Chief Engineer
(Storm Water Drain) Planning Cef and under supervision of Asstt.Engr.(Maint.) 'E'
Ward at developer's cost. Fleass note that if shifting of W.E. will not be possible
by extending the existing plpes then you will have to provide new water entrance
at suitable places at your cost.

¢) Necessary arrangement shall be provided in basement in atcordance with
1.5.12251 ~ 1987 for proper collection and disposal of storm water. The
arrangement shali also be made to pump out / drain out the water of the basement
to the nearest water antrance by providing sump wail.

d) An indemnity bond on stamp paper of Rs.100/- shall be submitted {0 Executive
Engineer (Storm Water Drain) Const. City indemnifying M.C.G.M. against any
losses, damages, stc. if occurred due to flooding in the plot under reference and
stating that the same is binding on you and your heir / successor or whomsoaver
deriving title through them.

e) Thess remarks are valid for one year from the date of issue of this letter within
which period compietion certificate should be obtained failing which the remarks
will attract revalidation. Charges / fee of Rs. 200/- or prevailing fee will be charged
for sach revalidation / revision at the time of revalidation.

f)  These remarks are given from the point of views for disposal of storm water anly,
without prejudice to the boundaries of the plot shown, ownership status of existing
structures on it, if any and use of the land under reference.

Yours faithfully,
sjf—~
Executive Engineer
{Storm Water Drains) City Z-1

Copy to: E.E.B.P.(City).
Ref : EB/23S7/E'A dtd. 28.08.2007.

Copy forwarded for information. Occupation certificate shall not be granted unless
completion certificate for SWD work is granted by this office,

s /" / Colt E.E.(S.W.D.) Gity 2-

_-Copyto: AE {Emtmnmetﬂl.‘}_-*f"ﬁ"ui‘rh _ W
Copy for info rMaﬂm please, o it 'ﬁﬂaﬁ:l

fl E£.(S.W.D.) City Z-|
DAGossvAEWD Rinrke doctd4 {
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MUNICIPAL CORPORATION OF GREATER MUMBAI
No. Dy. Ch. Eng.lSWDf,bqql IPC.dd. 2511|206

Office of the :

Dy.Ch.Eng.{Storm Water Drains) P.C.
Engineering Hub Bldg.,

Dr. E. Moses Road,

Acharya Atre Chowk, Worll Naka,
Worll, Mumbal- 400 018

Tel No 022-24955059 / 24855229

Fax No 022-24980087
To,
M/s. Shaikh & Associates
Architects,
Rubberwala House,-
Dr. A.R. Nalr Road, Agripada,
Mumbai-400011.
Sub : Part Compietion Certificate for Storm Water Drain
proposed redevelopment of property beating C.S. No. 226
of Byculla Division at 258, Belasis Road, Mumbat Central,
Mumbai.
Ref : 1. YourL.P.s M/s. Modemn Tech's letter did. 24.12.2015.
2. This office SWD remarks u/nz. Dy.Ch.E./SWD/2546/PC
dtd. 12.10.2015.
3. Letter from A.E. (SWM) 'E’ Ward u/ne.
AE/E/5975/SWM dtd. 03.08.2015.
QGentlemen,

Reference fo your above referred letter at Sr.No.1 and letter from Asstt. Engineer (Env.)
‘E' Ward referred at Sr. No. 3 the internal Storm Water Drain Part Completion Certificate
submitted by you in compliance with reference at Sr.No.2 above, is hereby accepted.

Yours faithfully,

Acc: Plan /4/
Executive Engineer

T {Storm Water Drains) Planning Celi (City)
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MUNICIPAL CORPORATION OF GREATER MUMBA
No. Dy. Ch. Eng./SWD/ [PC.dtd. v2 {0\

Office of the :

Dy.Ch.Eng.(Storm Water Drains) P.C.
Engineering Hub Bldg.,

Dr. E. Moses Road,

Acharya Atre Chowk, Weorli Naka,
Worli, Mumbai- 400 018

Tel No D22-24955059 / 24855229

Fax No D22-24980097

To,

M/s.Shaikh & Associates,

Architects,

Rubberwala House,

Dr. A.R. Nair Road,,

Agripada,Mumbai- 400 011

Sub : Revised Storm Water Drain Remarks for redevelopment

on property bearing C.S. No. 228 of Byculla Division at
Belasis Road, Mumbai Central in ‘E’ Ward, Mumbait.

Ref : 1) Licensed Plumber M/s. Modern Tech's letter under
No.- Nil dtd. 22.08.2015.
2) EB/2387/E/A dtd. 04.04.2015.
3} This office earlier remarks wWno.
Dy.Ch.=/SWDY1940/P.C. dtd. 11.10.2007.

Gentlemsn,

Reference to the above, you are recuested to carry cut the work of Storm Water Drain as per
accompanying plan, subject to the following conditions :-

1. The minimum formation / ground lsvel of plot under reference shall be at least 25 04 M.
(82.00°) THD or 15 cm. (6") above the formalion level of proposed footpath, if anyi raised
footpath / existing access, abutting / proposed road, whichever is higher. :

2. The Storm Water Drain suggested in the accompanying lan shall be laid as per Mi.micipal
Specifications using R.C.C. pipes NP2 class below 450 mr. dia. and NP3 class pipe for 450
mm. dia. and above pipes, {1.5.1. Mark only) duly encased with 15 cm. thick M-15 ;bement
concrete all around alongwith provision of water entrances having minimum size of 455mm. x
450mm. covered with M.S./ C.|, gratings. The built up drair shall be covered with prestressed
R.C.C. / C.\. grating for entire length. The velocity of flow shall be maintained at 1 2M ! Sec.
{4' I sec.) while the drain is running full.

3. Four catch pit chambers shall be provided at ocints 'G', ‘L', 'Y" and "W’ which shall bé: 60 cm
(2) below the invert of pipes, as shown in the accomparying plan. The intemal §. W Drain
arrangement shall be provided as follows :- ‘

a) 300 mm. dia. R.C.C. pipes ( slope 1:150) frem points : A-B-C-D-E-F-G-H, J-K-L-G, F-;-Q-R-
8-T-G, W-R, Y-F.
b) 300 mm. wide built up drain shali be in cement concrete of Grade M-20 having mil%limum
thickness of walls of 20 cm. whict shall be covered with gratings from points M-N-dE-L. u-
V-W and X-Y with minimum depth of 300 mm. at starting point @ slope 1:400. .
¢} The down take pipes of 100 mm. dia. from parking/ terrace level up to ground level shall be
provided which shall be connected to the water entrance on ground level within prqperty
The slope to the surfaca ingf terrace shall be gwen in such a way that all theustorm
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4,

7. a)

b)

¢)

8.

9.

10.
a)

b}

c)

The side / marginal open spaces shall be levelied, consolidated and paved with cement
concrete with proper slope In such a way to discharge the storm water into proposed storm

water entrances.

Before starting of the work, invart lavels of manho:e on Municipal storm water drain to which
internal S. W. Drain is ta be connected shatl be confirmed on site with respect to invert level of
last catch pit chamber.

You shall carry out the entire S'WD. work through the Liceansed Plumber and under
supervision of Licensed Superviser. Their names, address (office and residential) Tel. No.
License No., etc., shall be imlimated 1o this office in advance before carrying out the work.

REGARDING STREET CONNECTION .
You shall make one connection of 360 mm. dia. R.C. pipe NP2 class {1.8.1. Mark only) from
point 'G' to ‘H' duly encased with 15 cm. Thick M-15 grade cement concrete all around
from last catch pit chamber to Mznicipal $.W. Manhole, along with shifting of any utilities if
necessary, at Developer's risk and cost. The connection shall be made only after the
necessary permission for road opening is obtained from A.E. (Maint) of ‘E' Ward.
The work of providing S.W. Drain from last catch pit chamber to Municipal S.W. Drain shalf
be carried out under the supervision and as per suggestions of A.E. (Env.) of 'E' Ward.
In case, if it is not possible te connect internal S.W. Drain to existing manhola on Municipal
Storm Water Drain due to site conditions / difficulties or if the existing manhole is far away
from the plot, then the interral $.W. Drain shall be connected to Municipal S.W. Drain by
constructing additional manhole on Municipal S.W. Drain at developer's cost.

REGARDING COMPLETION CERTIFICATE :

You shall approach to this office for Completicn Certificate after actual street connection is
done along with following papers :-

a) Certificate along with Completior plan of S.W. Drains as carried out on site as per
Municipal specifications duly signed by you and also by the Licensed Plumber ¢n
their own letter head.

b) Remarks and sketch from office of the concerned ward about actual street
connection from last catch pit chamber to Municipal S.W. Drain.

The Completion Certificate shall be obtained on completion of the work of internal Storm
Water Drain as per Municipal specifications and as per accompanying plan, from this office.
Other Conditions.

As regards road and footpath werk in setback portion, you are regquested to obtain remarks

from E.E.(Road)City. / E.E.(T.&C.) City / A.E.{Survey) City.

The necessary arrangement shall be provided in basement in accordance with 1.8, 12251-

1087 (Re-affirmed) for proper colleztion and disposal of storm water. The arrangement

shall also be made to pump out / drain out the water of the bassment to the nearest water

entrance within the propery by providing sump well.

An Indemnity Bond on stamp pape:-of-Rs> 2064 shall be submitied to the Ex. Eng. (S.W.D.)

Planning Cell indemnifying NG LM éégﬁi{:ﬁw .T::?S'ﬁes. damages, etc., if occurred, due to

flooding in the basemeny under-féference and-atatifig that the same will be binding on

Owner / Developer and/ thair legal heirs.{ suzcessors or whosoever deriving title through

them. | 13
| )

477
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11. These remarks are valid for one year from the date of issue of this letter, within which period
Completion Certificate shall be obtained, failing which the remarks will have to be revalidated.
The prevailing fees / charges will be charged for each revalidation / revision.

12. These remarks are given from the point of view of disposal of storm water only.? without
prejudice to the boundaries of the plot shown, ownership of plot, status of existing structures
on it, if any, and use of the land under reference.

13. That during the execution work of the proposed building, if any Storm Water Drain, other than
shown on accompanying plan, is found existing withirt the piot, the work of proposed building
shall be stopped and the same shall ba brought to the notice of this office immediaitely. No
further work shall be commenced unless the remarks regarding the same are obtain;ad from
this office. :

14, These remarks are offsred without taking into consideration the system of Rair;'c Water
Harvesting. as the same is not shown by the Architect. If the Rain Water Harvasting system is
proposed in future, then revised SWD remarks shall be cbtained. :

15. These revised SWD remarks supersedes the earlier SWD remarks issued by this ofﬂcé.

Yours faithfully,
1

Acc. : Plan A
u"" o
f! Exz:&ive Engineer
{Storm Water Drains) Planning Cell.{City)

478

288



I = 5 - -.-n - e .
. [ i L} e B
R
" 2 ] et R v - - . X 45
) g m«muwm muﬁu-.ummhmﬁ -

" T ™

$

s e, g i n
T il s G ks
5 .o n
§ B q e 4

[y

o -
£
: '.
E

ANAN

h\?\

{doro Solmn -
NN

R

RN

A

-

N

H !'r‘-‘-'\*-ﬁ'\-.q“ '
H =

AT
w:
£ %

T

i
P | i o~
& .
= e Tl

o SR
i
. 'n ‘ i




Sre®

Foh-~ T
468

To, DATE:28/07/2022
AsttEng.(B.P.)Chty-IlV
Mahanargarpalika New Building,
€.S.No.335, Bhagwan Valmiki Chowlk,
Vidyalankar College Road,
Wadala (E), Mumbai- 400 037.
Sub: Proposed redevelopment of residential building on plot bearing C.5.No0.226 of
Byculla Divison at 258 Bellasis Road, Mumbai Central, Mumbai-400 008, -

Ref: EB/2397/E/A
In this case, amended plans for the proposed building on above mentioned property was issued
oh 18.07.2022. We are enclosing the following documents/ amended complfance for endorse the full
C.C. for entire work of building no. 01 & 02 as per amended plans dt:- 18.07.2022,

Amended approval letter condition dt:- 18.07.2022

Sr.No. Conditions Remarks.

1. That alt the conditions of 1.0.D. under even No. dt:- | Complied with.
28.09.2007 & amended approval letter dt=-
31.07.2018, 03.03.2020 shall be complied with.

2. That the revised structural design/ calculations/ | Complied with attached in
detalls/ drawings shall be submitted before | compliance check.

endorsement of C.C.

3. That the payments towards foliowing shall be made | Complied with
before asking for C.C. a. Development Charges. b. Extra | compliance check.
Water/ Sewerage charges at A.EW.W. 'E’ Ward office.

attached in

c. Premium towards labour welfare cess. d} Premium
at 100% rate of ASR for Amenity Space as per
Transitional Policy (T-5).

4, That the final N.O.C. from C.E.O. shall be submitted | Noted
before asking for Occupation permission.

5. That the C.C. shall be got endorsed as per the | Applied

amended plan.

6. That the work shall be carried out strictly as per | Noted




6o

approved plan.

That all the conditions and directions specified in the
order of Hon'ble Supreme Court dated 15/03/2018 in

Dumping Ground case shall be complied with.

Complied with attached in

compliance check.

That adequate safeguards shall be employed In
consultation with SWM Dept. of MCGM for preventing
dispersal of particles through air& the construction
debris generated shall be deposited in specific sites
inspected & approved by MCGM.

Noted

That the debris shall be managed in accordance with
the provisions of Construction & Demolition Waste
Management Rules 2016.

Noted

10.

That the Registered undertaking regarding allotment
of parking spaces directly one behind the other to the
respective flats having requirement of more than one

parking space before endorsement of C.C.

Complied with aftached in

compfliance check.

11.

That the work shall be carried out strictly as per

approved plan.

Noted

12,

That the condition/s ofthe Office Memorandum issued
under F. No. 1A3-22/10/2022-1A.11 dated 05.05.2022
issued by Ministry of Environment, Forest and Climate
Change shall be complied with.

As per Environment clearance, dt:-
20.05.2016, construction area is
42565.33 sq.mt. for Building no. 01
comprising of Basement + Ground
floor {part stilt) + Podium (1%) + 15
upper floors {i.e. 2 to 16" floors).
Building no. 02, Wing ‘A’ Ground
floor {stilt) + 2 level podiums + 30
upper floors {i.e. 3™ to 32™ floors),
Wing ‘B’ Ground floor (Stilt) + 2
level podiums + 30 upper floors
.(i.e.3'" to 32™ floors) + Basement.

Now, As per the approved
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amended plans construction area is
40430 sg.mt. for Building nc. 01
comprising of Basement + Ground
floor (part stilt) + Podium {1") + 15
upper floors (i.e. 2™ to 16™ floors).
Building no. 02, Wing ‘A’ Ground
floor (stilt)} + 2 level podiums + 28
upper floors (i.e. 3" 10 30 fioors),
Wing ‘B’ Ground floor (Stilt) + 2
jevel podiums + 29 upper floors
(i.e.3™ to 31% floors) + Basement.
The proposed building description,
terements & construction area is
within limit of EC clearance. Hence,
revised EC is not applicable
however the application in
prescribed format on PARIVESH
portal will be filled mentioning the
required details of proposed
amendments before asking O.C. of
the additional area as per the
approved plan dated 18.07.2022.
o In view of above, you are kindly requested to endorse the full C.C. for entire work of bullding no.
01 & 02 as per amended plans dt:- 18.07.2022.

Thanking you,

Yours faithfully,
For, M/s. Shaikh & Associates

MUHAM Ssons
MAD AL fekneeoz

CrMO-

SHAIKH S B 00
(LICENSE SURVEYOR)

N
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MUNICIPAL CORPORATION OF GREATER MUMBAI

Sub: Proposed redevelopment of building on plot bearing C S no. 226 of Byculla

division, E ward.
Ref: 1) File no EB/2397/E/A
2) Hon'ble NGT order dtd.23.07.2021

3) DudhwalaAquapearl

‘Hon'ble NGT Original application ne 51/2021(WZ)
{I.A. No. 50/2021)
Sayyed Mohammed Sahir Usman------- Applicant
Versus

The Principal Secretary, DoE- GoM & Ors,
4) Site visited along with the representative of SEIAA, CPCB, MPCB, District Magistrate and

this office.

........ Respondent(s)

With reference to above subject matter and joint site visit dtd 01.12.2021, this office
is in receipt of email dt 03.12,2021, As mentioned In the same, this office remarks are as

to Operate obtained
from MPCB

concession Certificate
from Munlcipal
Commissioner,
commencement
certificate, further CC
& O C and completion
certificates

follow;

Sr. | Objection raised by Discussion and Authority to Submission by

No complainant information to be Submit the | Dy.Ch.E.(B.P.) City's

submitted information office

a. |PP has procured first 1.PP to also submit |MCGM Project Proponent has
Environment clearance |compliance report submitted reply on dtd
dated 30.06.2012 and |submitted to 6 09.12.2021 with
modified/ amended Monthiy to till date. Acknowledgement of
Environment Clearance |2. PP to submit copies submission of report to
vide no. SEAC-2015/CR- |of E C -2012 & 2016 The CCF, Regional office
195(1)/TC-1 dated including their ‘upto Dec-2015.
20.05.2016, but not application for EC. iy &
complied with condition
of both EC and its
amounts to serious
violation.

b. |PP Has not obtalned MCGM directed to MCGM 1)-Concession report
mandatory Consent to  |submit project JIOD, y[qo.’,’l}dCP/ZStl__G_dtd
Established and Consent |Plinth certificate, 24.09.2007

.12)_10D.issued_u/no.

EB/2397/E/A dtd
28.09,20075T)"
3)Plinth £C Issued
Ui, EBY2887/E/A did
§7.08,2008

3);Phase Progiamme
approved u/no.' .
EB/2397/E/A dtd

Of. (4 2000

5) FCC issued u/no,
EB/2397/E/A dtd
15,04.2009, 21.02.2012
and 03.10.2012.

'6) Concession; feport
u/no. MCP/1095 did

18:1.2.20187 "L
EAs
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Sr.
No

Objection raised by
complainant

Discussion and
infarmation to be
submitted

Authority to
submit the
information

¥ { yame 8.
(NeaG
l i%eg"‘1

'.\ \ﬁpﬂl

O

N\
. C.pu‘ﬁa .

\>¢A§K |

g
Submission by

o
7) Amended approval

A A4 2018 ————
8) FCC endorsed and

Dy.Ch.E.(B.P.) City's
office

issued u/no.
EB/2397/E/A dtd

extended as pcr
amended plans dtd
04.04.2015 u/no.
EB/2397/E/A dtd
10.04.2015 and
102.05.2015 resp.
9) Part OC issued u/no.
EB/2397/E/A dtd
27.07.2017.

10) Amended approval
issued u/no.
EB/2397/E/A dtd
31.07.2018

11) FCC extended as
per amended plans dtd
31.07.2018 u/no.

EB/2397/E/A dtd
07 0/ 2018
12) Amended approval

issued u/no.
EB/2397/E/A dtd
03.03.2020

13) FCC endorsed and
extended as per
amended plans dtd
03.03.2020 u/no.
EB/2397/E/A dtd
17.03.2028

14) FCC extended as
per amended plans dtd
03.03.2020 u/no.
EB/2397/E/A dtd
18.08.2021

PP has started use of
pre_mises without
consent to operate and

PP has not installed STP.

PP to confirm STP
provision and MPCB
to verify operational
status.

MPCB

Matter pertains to MPCB

PP has not obtained
permission for Ground

is Extracting huge
quantity of ground wate
for construction.

Water Extraction and PP

1.PP to confirm Bore
to verify the same.

of water supply _
challan and quantity

r

well status and MCGM
2.PP to submit details
of water and MCGM to

verify the challan and
certificate of supplier.

PP/MCGM

1) Project Proponent has
obtained the permisslon
for Bore well from
Assistant Engineer
(water Works) E ward,
u/no. ACE/35195/WW
dtd 23.12.2014 and
PCO/E/590/SR dt
20.03.2015.

2) Project Proponent has
nat submitted yet.




s

',L Sr.

Objection raised by Discussion and Authority to Submission by,
No complainant information to be | Submit the | Dy.Ch.E.(B.P.) City's
submitted information offlce
e. |PP has not made any PP shall submit the |PP/MCGM ProJect Proponents has
transplant as mandated |tree transplantation submitted the Tree NOC
in EC for 30 trees and  |status and issued u/no.
also not made compensatory DYSG/TA/MC/1371 dt
compensatory plantation plantation as per EC. 24.05.2008. And
against the cutting of 48 |It is to verified by Acknowledgement of
trees and aiso not MCGM concerm submission of letter for
planted 174 number of department. transplanting trees to
trees as disclosed in EC the concerned
dated 30.06.2012. department.
Balance no. of trees will
be planted before full
OC. Concerned
department i.e. (5.G.)
has informed that site
under reference will be
verified on site by SG
department. On receipt
of remarks of SG
department the same
will be forwarded.
REERE £
'L. , u“.r{“'
St ibime --F e A
f. |PP has not provided MCGM to confirm RG |MCGM P,lgnrsl;iovﬂng 8°(u~RG s
requisite Open Space for |is provided as per atl_;_ag@ed hereW|th PP
recreationat ground as  |approval and open as stated ‘that same
per the DC Rules on spaces provided. }m[l be ,Jcon'fphed-before
virgin fand as directed gsklng.full OC., as-
by Hon'ble Supreme onsﬁructlon activity is
Court. qot yet.compfeted o
,l , _'.,,....,-.l : .._ et
g. |PP has not preserved MCGM shall confirm |MCGM PrOJect Pro‘ponent Has
top soil and not obtained about provided bore qbtalned the pt-:rmlssmn
permission for ground well and basement is for Bare': well from™:
water extraction and constructed as per Asslstant Englneer
due to basement approved plans. (Water Works) e ward
construction ground ulno ACE/35195/WW
water level is depleted, dtd 23.12.2014 and
PCO/E/SQO/SR dt
20.03.2015.
Constructlon of: = - B
basement i5;: under T
ngI’ESSr] :- e e
ey ! ‘ffl-.-.-nan.-.—'--.t-\.-wr_
PP has not installed Rain |MPCB to verfly the() /{BPER r/latter pertalns tg MPCB
Water Harvesting functiongly of RWH. SJIAN i e iy e
System (RWH) as fff . : gha gl W } '
mandated in EC dated | \ LI | .
30.06.2021. | ‘; \ R
\ 2 ) | L ;
1'l_.‘1I : _;J -
: 7, |
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Discussion and

.
Authority to

submission by

r. | Objection raised b ] .Ch.E.(B.P.} City's

:o .E-l.cumplainént Y information to be | Submit the Dy.Ch osffice

o ' ; Loag submitted information ___________t_Fa_s_._

i. |PP has not installed- MCGM shall confirm |[MCGM Pro]e.d grg,zop:;arks

Strom Water Drainage |provision of Strom obtaine tive Engineer

System as mandated in |Water Draln and ?-sol,-?rrEnx\?\;::ter Drain)

EC dated 30.06.2012, compliance of same Planning Cell, City, d/no.
DyChE/SWD/1940/PC
dtd11.10.2007and u/no.
DyChE/SWD/2546/PC
dtd 12.10.2015.

And part completion
Certificate thereon u/no.
u/no.
DyChE/SWD/3742/PC
dtd 25.10.2016.

j- |PP has not installed MPCB to verify the MPCB Matter pertains to MPCB

Solid Waste Compeosting |installation of OWC

System for treatment of |and STP,

biodegradable waste as

mandated in EC dated

30.06.2012.

s
k. PP has installed PP to submit PP Construction/

exceeding 4 number of |compliance of installation of two no of

DG Sfa_ts- l;gazinlr:»::s tr;e pro_visio'n of DG sets DG sets are under the

permissible ets rogress.

ds mandated in EC T

dated 30.06.2012,

I. |PP has caused traffic PP should submit PP/MCGM Report through
congestion in the area  |report through Environmental

due to this praject and |Environmental consultant of Level Of

cause to air pollution on |consultant of Level Of Services proposed from

account of emission Services PP is awaited.

from the vehicles, proposed/pravided

and MCGM to verify
the same by their
tralfic departmient.

m. |PP has violated the PP to submit PP/MCGM Full OC is not yet issued
conditions Imposed in  |compliance of EC and and compliance of the
SEAC & SEIAA meetings, ::'(;Cil‘;lr:hz::ldc:%r;ﬁrm part OC are complied as

approvar per DCPR 2034,




!
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environment protection.

Sr. | Objection rai
No ji;;'::‘llarialsed by ] Discussion and Authority to Submission by
nant information to be | Submitthe | Dy.Ch.E.(B.P.) City's
—i submitted information office
Scohaesor;‘tade change In [Reglstered architect PP/MCGM PP has submitted the
S he projects by |to confirm copy of registered
:‘lfctl':as[ng. the total BUA |A.Total construction architect stating details
. -N€ projects by area statement as per of constructed area.
‘ncreasing In the FSI &  |EC of MoEF CC.
'°ad_|ng of TDR and B.Total constructlon
Carried out the with EC permitted
construction more than |area
50000 M2 C.The conflguration of
Jbuilding conflrming by
registered archltect
o. |PP has not provided 'MCGM to confirming |MCGM Marginal open spaces
Marginal Space as per |Open space to are provided as per
the DC Rules. concession report approved plan.
p. |PP is manipulating Legal Reply PP PP's reply is.attached
government authorities ’
for procuring various < ieten -
permission. i
|
| q. |PP has viclated the MPCB to submit |MPCB Matter pertains to MPCB
principle of sustainable |Summary of
development by not implementation of
installing pollution STP, OWC, solar
control dévices. Planal, DG Set, RWH
and other
Environmental T
Scheme
r. |PP has not made any PP to submit EMP PP PP has stated that they
envircnment through their have already complied
management plan, enhvironmental the conditions of EC and
consultant. if-anything-is balance,
they assure the
authority to comply the
same before Full OC
§. |PP has caused PP to reply PP “'PP's reply-is attached
substantial damage to
environment and
ecology more than Rs
200 Crores, which shall . .'?-;__:“:":-_M
be recovered from PP, P ?'_\_C?‘ IR }:‘ ‘
7 DN
t. |PP i unapologetic and P! PR ey ' ;
PP has adopted careless F ? rf?;:eé;' ?‘ - h'.!lff.a HW\E - BP _s_._rgp_ly;; ,ail_t_ta_c_l‘lg_c_l
and reckless attitude E-','-" "_“3 : 1 R
towards the ! ; ,1' ’




LY

416 \

- ission by
Sr. | Objection raised by Discussion and | Authority to D s2;;‘-|bl’51.1(B.P.) City's
No complainant information to be | Submit the e office
submitted information -
u. |All authorities are PP to reply PP PP's reply is attache
allowing PP for further
illegal construction
without Consents.
v. [Thus it is mandatory to PP to reply PP PP's reply is attached
stop the project
construction

permanently till the
compliance/ rectification
of the above illegal act
and removal of the -
defects from the
construction.

Submitted please.

Executive Engineer (Building Prposal) City-II
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Tt * Yd = H i H
. u'-!i G ma |I DeputyChiefEngineer BPCity <dycebpclty@gmail.com>

Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter of MIs
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbal Central Mumbal.

DeputyChlefEngmeer BPclty <dyoebpc|ty@gmatl com> Fn Dec 10 2021 at 5: 23 PM
To: SRO Mumbai 1 <sromumba|1@mpcb gov.In>

Cc: "che.dp@mecgm.gov.in" <che.dp@mcgm.gov.in>, 'dyche01bpcrty dp@mcgm.gov.in”
<dyche01bpcity.dp@mecgm.gov.in>, "pjarchco@gmail.com" <sjarchco@gmail.com>, NISHCHAL C
<nischal.cpchb@nic.in>, RO Mumbai <romumbai@mpcb.gov.in>, Netra Chaphekar <lo@mpcb.gov.in>

& Dyche office reply.pdf
Sir,

This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward.
(Dudhwala Aquapearl)

Regards,
Dy.Ch.E.(B.P.)City

[Quoted taxt hidden)

6 attachments

L'-E»Borewell Permission-23-12-2014.PDF
507K

_fa Permission for retain borewell 20.3.2015.PDF
364K

\ ﬁ S.W.D Remarks with plan 2015.pdf
) 5864K

\ 47 SWD Remarks 11-10-2007.pdf
- 8766K

@ -SWD completion With plan 25-01-2016.pdf
"2528K

-E Six Month reports.pdf
4567K e

. v 4
. -’I-/_r

1

hltps:llmaiI.googIe.oomfmailMOI?lk=e9efbdb6f8&view=pt&search=a||&permmsgld=ms-a%3Ar-91 881107119796930988simpi=msg-a%3Ar-9188...

1
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2/11/22, 443 PM . Gmall - Information in respect of Hon'ble NGT order vide O.A 51/2021 In the matter of M/s Dudhwala Aquapear , CTS Nn.22...C_'
2l

-

M Gmail DeputyChlefEngineer BPCity <dycebpcity@gmail.com>

Information in respect of Hon'ble NGT order vide 6.A 51/2021 in the matter of M/s
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

DeputyChiefEnglineer BPCity <dycebpcity@gmail.com> Fri, Dec 10, 2021 at 5:25 PM
To: sromumbai1@mpcb.gov.in ’

Cc: "dycebpcity@gmail.com <dycebpcity@gmail.com>, che.dp@megm.gov.in <che.dp@mcgm.gov.in>,
dyche01bpcity.dp@mecgm.gov.in <dyche01bpcity.dp@mecgm.gov.in>pjarchco@gmail.com” <dycebpeity@gmail.com>, Che
dp <che.dp@mecgm.gov.in>, dyche01bpcity.dp@mcgm.gov.in

Sir,
This office reply is attached herewith, for C.s. No 226, Byculia Division, E ward.
{Dudhwala Aquapeari)

Regards,
Dy.Ch.E.(B.R.)City
; attachmeE_
4 Abyche office reply.pdf
(@8 4402K

-E PP Reply dated 09.12.2021.pdf
/< 3565K

— Ny T — -

hitps:f/mall google.com/malliuf0f?ik=efefbdbsB&view=pt&search=all&permmsgid=msg-a%3Ar830842313361 27037538&simpl=msg-a%3Ar83084... 1M
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g 419

?,‘*:-‘! Gmail DeputyChiefEngineer BPCity <dycebpcity@gmail.com>
Informatlon in respect of Hon'ble NGT order vide O.A 51I2021 in the matter of M/s
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot Mumbal Central Mumbal.
DeputyChlefEnglnaer BPCity <dycebpcrty@gmall com: Fri, Dec 10, 2021 at 5:25 PM
To: SRO Mumbai 1 <sromumbait@mpcb.gov.in>
Cc: "dycebpcity@gmail.com <dycebpcity@gmail.com>, che.dp@mcgm.gov.in <che.dp@mcgm.gov.in>,
dyche01bpcity.dp@mcgm.gov.in <dyche01bpcity.dp@mecgm.gov.in>pjarchco@gmail.com” <pjarchco@gmail.com=,
NISHCHAL C <nischal.cpcb@nic.in>, RO Mumbai <romumbai@mpcb.gov.in>, Netra Chaphekar <lo@mpcb.gov.in>
Sir,
This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward.
(Dudhwala Aquapearl)
Regards,
Dy.Ch.E.(B.P.)City
8 attachment;; M |
1 Architect's letter.jpg
s 62K
A

\ﬁ)proval letter_2018.pdf
197K

2pd-amend plan dtd 2018.pdf
=~ 4669K —

-@ A;neri'dlotter 030320.pdf
—+167K

2] Amended 03_03 20.pdf I
6990K K

\ -m__2085217_00_5|gned.pdf

192K \
< \

\ 0OC plan,pdf \
' E 3987K -

ﬂ 120630 Environment NOC Dt 30-06-2012 .pdf
1068K

https:llmail.oogle.éomlmaflluiO!?ik=eQefbdb6f8&view=pt&serch=al|&pennmsgid=msg—a%SAr-6495430225794928202&slmp]=msg-a%3Ar—6496... n
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2/11/22, 4:46 PM Gmall - Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter of M/s Dudhwala Aquapearl , CTS No22...

M Gma il DeputyChiefEngineer BPCity <dycebpcity@gmail.com>

Information in respect of Hon'ble NGT ort;r_;ride EA 51/2021 in the matter of M/s
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbai Central, Mumbai.

———— ey A . e

DeputyChiefEngineer BPCity <dycebpcity@gmail.com> Fri, Dec 10, 2021 at 5:25 PM
To: SRO Mumbai 1 <sromumbai1@mpcb.gov.in>

Cc: "dycebpcity@gmail.com <dycebpcity@gmail.com>, che.dp@mecgm.gov.in <che.dp@mecgm.gov.in>,
dyche01bpcity.dp@mcgm.gov.in-<dyche01bpcity.dp@mcgm.gov.in>pjarchco@gmail.com™ <pjarchco@gmail.com>,
NISHCHAL C <nischal.cpcb@nic.in>, RO Mumbai <romumbai@mpcb.gov.in>, Netra Chaphekar <lo@mpcb.gov.in>

Sir,
This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward.
{Dudhwala Aquapearl)

Submitted Please.

Regards,
Dy.Ch.E.(B.P.)City
7 attachments

Environment NOC Dt 30-06-2012.pdf
" 1069K

\—Q_E_m;ironment NOC Dt 20 May 2016.pdf
6127K

TREE NOC 25.4.2008.PDF
K

\ E Tree Transplant letter with plan.pdf

R.G.Locatlon In Approved plan .pdf
\ Bl e

R.G.Area.pdf
F‘J 397K

\ﬁ—EUASE-PROGRAM Letter & Plan Dt 06.04.2009.PDF
3296K '

hitps:#/mall.google.com/mallu/0/?ik=a9efbdb6f8&view=pt&search=all&psmmmsgid=msp-a%3Ar-85434 135075298 140988simpl=-msg-a%3Ar8543... 11
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42
?ﬁ'ﬁ Gmail DeputyChisfEngineor BRCity <dycebpeity@gmail.com>

Fw: Format for obtaining data from MCGM.pdf

DeputyChlefEngineer BPCity <dycebpcity@gmail.com> Mon, Jan 17, 2022 at 3:04 PM
To: SRO Mumbai 1 <sromumbai1@mpcb.gov.in>

Cc: "che.dp@mcgm.gov.in® <che.dp@mcgm.gov.in>, "dyche01city.pd@mcgm.gov.in® <dyche01city. pd@mcgm.gov.in>,
RO Mumbal <romumbai@mpcb.gov.in>, "pjarchco@gmail.com” <pjarchco@gmail.com=, Netra Chaphekar
<lo@mpcb.gov.in>, "sajid.patel@dudhwalas.com” <sajid.patel@dudhwalas.com>, *sayyed.najesb@ndw.group”
<sayyed.najeeb@ndw.group>, “firdaus.khan@ndw.group” <firdaus.khan@ndw.group>, NISHCHAL C
<nischal.cpcb@pnic.in>, sebpcity02@mcgm.gov.in

Bce: amolc7@gmail.com, sjpatilcoep@gmail.com, sumitspadwal@gmail.com

Respected Sir,

With reference to this office earlier mail sent on dt. 10/12/2021 and your email received in this office
on dt. 10/01/2022 (with no attachment} and dt. 11/01/2022, the information as required by you in
prescribed format, as received from project proponent is attached herewith please.

Submitied Please.

Regards,
Dy.Ch.E.{B.P.)City

[Quotad text hidden

2 attachments

R
s Mazgaon Division Annexure-1 to 4.pdf
s Er AT
b )
\ -E_Byculla Division ANNEXURE - 1 to 4.pdf
1683K

hitps:/mail google.com/mail/w0r?ik=e9efbdbbiB&view=pt&search=alldpermmsgid=msg-a%3Ar-1 023879274219945358simpl=msg-a%3Ar-10238... 11
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2111122, 4:47 PM Gmail - Information in respect of Hon'ble NGT order vide 0.A 51/2021 in the matter of M/e Dudhwala Aquapearl , CTS No.22,,. @
S
M Gmail DeputyChiefEngineer BPClty <dycebpcity@gmail.com>

Information in respect of Hon'ble NGT order vide O.A 51/2021 in the matter of M/s
Dudhwala Aquapearl , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbai Central, Mumbai

DeputyChiefEngineer BPCity <dycebpcity@gmail.com> Fri, Dec 10, 2021 at 5:37 PM
To: SRO Mumbai 1 <sromumbai1@mpcb.gov.in>

Cc: "dycebpcity@gmail.com <dycebpcity@gmail.com>, che.dp@megm.gov.in <che.dp@mcgm.gov.in>,
dyche01bpcity.dp@mecgm.gov.in <dyche01 bpcity.dp@mcgm.gov.in>pjarchco@gmail.com™ <dycebpcity@gmail.com>, Che
dp <che.dp@mcgm.gov.in>, dyche01bpcity.dp@mcgm.gov.in, "dycebpcity@gmail.com <dycebpcity@gmail.com>,
che.dp@mcgm.gov.in <che.dp@mcgm.gov.in>, dyche01bpcity.dp@mcgm.gov.in
<dyche01bpcity.dp@megm.gov.in>pjarchco@gmail.com” <pjarchco@gmail.com>, NISHCHAL C <nischal.cpcb@nic.in>,
RO Mumbai <romumbai@mpcb.gov.in>, Netra Chaphekar <lo@mpcb.gov.in>

B — o — e — - - ——— - - —

1st Amended plan -2015.rar
This office reply is attached herewith, for C.s. No 226, Byculla Division, E ward.
(Dudhwala Aquapearl)

Regards,
Dy.Ch.E.{(B.P.)City

3 attachments

IOD Plans.pdf
7@ 13648K

10 D-2892007.PDF
3376K

\ﬁ Amended Approval_04.04.2015.PDF

1316K

.-'-'"_'_u-'_‘_"--.‘_

JRAOTARPN

- \*
* /Hame G.H. Shuklg :

1.rza Gr. Mumbal ]
Reg. NG 121184 j"t
o\ '&p.nmm.m/g

htips://mail.google.com/mail/u/0/?lk=edefbdbbfB&view=pl&search=all& perrnmsgid=msg-a3Ar806631 7375646580657 &simpl=msg-a%3Ar80663... 1M
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_ 4223
M Gmail DeputyChiefEngineer BPCity <dycebpcity@gmall.com>

Information in respect of Hon’ble NGT order vide O.A 51/2021 in the matter of M/s
Dudhwala Aquapeari , CTS No.226 of Byculla Division at 258, Retreat Compound,
Bellasis Road, Near ST Depot, Mumbal Central, Mumbai.

1 message

DeputyChiefEngineer BPCity <dycebpcity@gmail.com> Fri, Feb 11, 2022 at 8:46 PM
To: SRO Mumbai 1 <sromumbaii@mpcb.gov.in>, NISHCHAL C <nischal.cpcb@nic.in>, Netra Chaphekar .
<lo@mpcb.gov.in>, RO Mumbai <romumbai@mpcb.gov.in>, darshan.mhatre@mpcb.gov.in, "dycebpcity@gmail.com
<dycebpcity@gmail.com>, che.dp@mecgm.gcv.in <che.dp@mcgm.gov.in>, dyche01bpcity.dp@mecgm.gov.in
<dychel1bpcity.dp@mcgm. gov.in>pjarchco@gmall.com” <pjarchco@gmail.com>

Cc: Che dp <che.dp@mcgm.gov.in>, dyche01bpcity.dp@mcgm.gov.in, eebpcity02@mcgm.gov.in, amolc7@gmail.com,
sjpatilcoep@gmail.com

Bee: avinash_tambe@rediffmail.com, dsnaik. mail@gmail.com

5 2nd amend plan dtd 2018.pdf

1 120630 Environment NOC Dt 30-06-2012.pdf
~ 1 2085217_OC_signed.pdf
¢ Amended 05_03;_20.;:&
i Amendietter_030320.pdf
i Approval letter_2018.pdf
i Art;hitaci’s- letter.jpg
& Borewell Permission-23-12-2014.PDF
& Byculla Divislon ANNEXURE - 1 to 4.pdf
i Dyche office reply.pdf
& Environment Nbc Dt 30-06-2012.pdf
B OC plan.pdf
i Permission for retain borewell 20.3.2015.PDF T ——
& PHASE PROGRAM Letter & Plan Dt 06.04.2009.PDF £ \
 R.G.Location in Approved pian .pdf F.' 1’&}[
B S.W.D Remarks with plan 2015.pdf I |
i six Month reports.pdf - \
2 SWD completion With plan 25-01-2016.pdf -
[ SWD Remarks 11-10-2007.pdf
I5 TREE NOC 25.4.2008.PDF
8 Tree Transplant letter with plan.pdf
& Amended Approval_04.04.2015.PDF
10 D-2892007.PDF

& 10D Plans.pdf

https://mail google.com/mail/w0/ ?ik=e9efbdb6Ba&view=ptasearch=alldpermihid=thread-a%3Ar-5783006955247480687 &simpl=msg-a%3Ar72148... 1/3
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214122.'4:41 PM Gmail - Information in respect of Hon'ble NGT order vide O.A £1/2021 in the matter of M/s Dudhwala Aquapear] , CTS No.22...
N2
& PP Reply dated 09.12.2021.pdf My
B R.G.Areapdf
Sir,' : ) .

In the above matter, this office has already submitted the information, via email viz

1) This office Email dtd 10.12.2021 at 5.23 PM with 7 attachments as Dyche office reply, Borewell
permission-23.12.2014, permission to retain borewell-20,03.2015, SWD remarks with plan 2015, SWD
remarks 11.10.2007 SWD completion with plan 25.01.2016, six months reports,

2) This office Email dtd 10.12.2021 at 5.25 PM with 2 attachments as Dyche office reply, PP reply
dated 09.12.2021. '

3) This office Email dtd 10.12.2021 at 5.25 PM with 8 attachments as Architect's letter, Approval
letter_2018, 2nd amend plan dtd 2018, Amend letter_030320, Amended 03_03_20,

2085217 OC_signed, OC plan, 120630 Environmental NOC dt 30.06.2012
. 4) This office Email dtd 10.12.2021 at 5.25 PM with 7 attachments as Environmental NOC dt
30.06.2012, Environmental NOC dt 20 may 2016, Tree NOC 25,04.2008, Tree Transplan: letter with
plan, R.G. Location in Approved plan, R.G. area, Phase Program letter and plan dt 05.04.2009

B} This office Email dtd 10.12.2021 at 5.237 PM with 143 attachments as 1st amended plan-2015,
10D plans, 10D-2892007, Amended appeoval_{04.04.2015

6) This office Emalil dtd 17.01.2022 at 3.04 PM with 2 attachments as Mazgaon Division Annexure-1 to
4, Byculla DivisionAnnexure-1 to 4.,

Further, this office reply for the email received from your office on 03.02.2022 is as follows,

1) Current status of construction as on date 17.01.2022 reported by MCGM is based on which sanctioned plan?
and whether the configuration reported as on 17.01.2022 is in confornation with that of EC dated 20.05.2016 —
MCGM.

Reply - Please find the attachment, as "comparative statement for EC ard CC approved” and "Envircnment NOC Dt
20 May 2016"

2.Details and Copies of Consent to Establish/Operate issued — MPCB.

3.Details of Sewage Treatment Plant, Solid Waste Management, Rain Water Harvesting System, Energy
Conservation Measures and other environmental services its verificazion — MPCB.

4.Details of water supply and its quantity; if sourced through pvt. water tanker copy of challans for procurement of
water — PP and its verification by MCGM.

Reply- Concerned department is informed to offer their remarks. Concemned persons are Medical Health Officer, E
ward, Dr. Shailendra Gujar (9920759813) and AE Shri Malekar, Water works (9819894342). The concerned
department is informed to submit their remarks directly to Sub Regional Officer Mumbai-1 via email.

5.PP to submit Level of Services proposed/provided and MCGM to verify the same by their traffic department.

Reply- Concemed department is informed to offer their remarks. Concerned person is Assistant Engineer, E
ward, Shri. Pimpale (9967911375). The concemned department is informed to submit their remarks directly to Sub
Regional Officer Mumbai-1 via email.

6) It is leamt that, Remarks from Superintendent of Garden for the Sr. No.(e) of the listed grievances are already
submitted fo Sub Regional Officer Mumbai-1 on dtd 10.02.2022. Concerned person is Assistant Engineer, E
ward, Shri. Shelar (9890979162)

It is to inform here that the eadier all the emails attachments sent by this department are once again attached
herewith for ready reference.

Submitted Please. ‘\QTAQ R
Regards, // w
Dy.Ch.E.(B.P.)City % { pame G.H. Shukla
. I Area Gr. Mumb=!

N r Teg. NO. TS / <t

5 attachments o 4 Mat. Q7 i;..:.,

IMG-202¢021
101K . -

https://mall.google.com/mall/u/0/?lk=e9efbdb6f8&view=pt&search=all&permthid=thread-a%3Ar-578309695524 7280887 &simpl=msg-a%3Ar72148...
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IMG-20220211-WA0006.jpg
100K

IMG-20220211-WA0007 jpg
105K

'E comparative statement for EC and CC approved.pdf
103K

4%) Environment NOC Dt 20 May 2016.pdf
_8127K

https:Ilmail.googIe.oumfmailfu!ﬂi?lk=egeﬂ:db6f8&view=pt&search=elI&pennﬂlid=thread—a%3Ar-5783096955247480687&s|mpl=msg-a%3Ar72148... n
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DUDHWALA REAL ESTATE & INVESTMENT

A-WING, 3RD FLOOR, DUDHWALA COMPLEX, 252 BELLASIS ROAD. MUMBA! CENTRAL, MUMBAI - 400 008.
Tel. : +91-22-6136 3333 / +91-22-2309 2222 | E-mali : suppart@dudhwalas.com

Cate: 09.12.2021
To,
Deputy Chief Enginecr (B.P. City),
MCGM, Building proposal building,
Vidyalankar College Road,
Wadala East, Mumbai

Sir,
Subject: Redevelopment of properiy bearing CS. No. 226 of Byculla Division.

Ref: ¥l

M AN’

We, the Project Propeaent of the cbove mentioned subject properiy, have veceivad an cmail frora your officz
seeking reply to below mantioned question in connecticn with the casc before Hon'ble NGT in Original
application no 5172021 (WZ) (LA No. 50/2021). Thus. ve are hereby replying the same 25 vnder:

Hon'ble NGT Qriginal application no 5172021 {WZ)
(1.A No. 50/2021)

Sayyed Mohammed Schir Usman Applicant
Versus
The Principal Secretory, DoE-GoM & Ors. Respondent(s)
Sr. | Objection raiszd by | Discussion and information | Anthority | Reply of Project
No | complainant to be submitted to submit | Proponent
| the '
| - | information —
a. PP hkas procured first | PP to also  submit | MCGM | 1. Attached herewith
! Environment clearance dated | compliance repott submitted the copy of 6 monthly
130.06.2021 and modified/ | to 6 Monthly to till date compliance report upto
- ' amended Environment | 2 PP to submit copies of E C Dacember 2015.-
| Clearance vide no. SEAC- | -2012 & 2016 including their Annexure “A-1"
i 2015:CR-1OKI¥TCA dated | application for EC. 2. EC dated

with condition of both EC and

1

! ¢ -
120.05.20I6. but not complied
P, N L

E its amounts to serfous violation.

30.06.2012 & revised
dated E.C. 2016
including application
for EC- Annexure “A-
ke 20

b. | PP Has not obtained mandatory

Consent to Established and
Consent to Onerate obtained
from MPCB

MCGM directed to submit | MCGM
project IOD.  Plinth
certificate, concession
Certificate  frotn Municipal
Commissiongr;

commencerient ceniﬁwe.|
furthet CC--& ©OC jand
coivinletion certificates



4ot

-~
.
4 -

T PP has started use of premises | PP to confirm STP provision | MPCB = '
without consent to operate and | and MPCB to  verify |

| | PP has not instalied STP. | operational staws. |_ | ES— o
d._| PP has not obtained permission | 1. PP to confirm Bore well | PPPMCGM Attached herewith
for Ground Water Extraction status and MCGM to verify , Bore well permission
‘ and PP is Extracting huge | the same. | Annexure “B”
guantity of ground water for | 2. PP to submit details of :
! construction. water supply challan and |

quantity of water and MCGM
| to verify the challan and | |
certificate of supplier. |

€. ] PP has not made any wansplant | PP shall submit the tree [ PP/MCGM | 1. Letter of
as mandated in EC for 30 trees transplantation status and transplantation of 33 |
and also not made | compensatory plantation as nos. of trees is attached
compensatory plantation | per EC. It is to verified by herewith - Annexure
against the cutting of 48 trees MCGM concern department. wC-1” and we shall

| | and also not planted 174 plant proposed 174
number of trees as disclosed in nos. Of tree before
| EC dated 30.06.2012. obtaining Fult OC.
| 2. Attached herewith
sree NOC - Annexure |
(. B B I L == . J—
i © PP has not provided requisite | MCGM fo confirm RG is MCGM | e
, Open Space for recreational provided as per approval and i
' | ground as per the DC Rules on | open spaces provided. 1
| virgin Jand as directed by | |
i Hon’ble Supreme Court. o — | 1
g. | PP has not preserved top soil | MCGM shall confirm about | MCGM —————a-
| and not obtained permission for | provided bore  well and |
ground water extraction and due | basement is constructed as |
| to basement  construction | per approved plans.
| wiound water level is depleted. | || §
. | PP has not instalied Rain Water | MPCB  to verify the ‘ MPCB | e
| ‘ Harvesting System (RWH) as functionality of RWH.
mandsted in EC  dated ' }
30062021 - E—
PP has not inswolied Stwom | MCGM  shall  confim | MCGM | -—==
Water Drainage System as provision of Strom Water |

l mandated in EC  dated | Drain _and compliance of
apoeaot2.  same N o
i. | PP has not installed Solid | MPCB to verify the | MPCB R
| waste Composting System for | installation of OWC and |
trearment of biodegradable | STP. !
waste as mandated in EC dated | |
L 30.06.2012. B R — | E— L ) —
k. | PP has instalied exceeding 4 | PP to submit compliance of ' PP | Provision for setup of
‘ | number of DG Sets against the | provision of DG sets 2 DG Set is made on |
permissible 2 DG Sets as | site and the work is in
mandated in EC  dated | progress.
| | 30.06.2012. - ] B — |
L | PP has ceused traffic PP should submit report | PP/MCGM mached herewith
congestion in the area due to | through Environmental copy of wraffic |
ause to air | consultant of Levei Of consultant - Annexure
: of | Services proposed/provided “p»
and MCGM to verify the| | |

same by their traffic
department. |

, g
3
g
a
[ 4]



imposed in SEAC & SEIAA
meetings.

m. | PP has violated the conditions | PP to submit compliance of | PPPMCGM

confirm the compliance of

EC and MCGM shohld|
ipproval |

| PP has made change in scope of
the projects by increasing the
total BUA of the projects by
increasing in the FSI & loading
of TDR and carried out the

Regisiered  architect
confirm

A. Total construction area
statement as per EC of

MoEFCC.

to | PPPIMCGM |

494"

Compliance related- to

Full OC is pending,
rest all the conditions
are complied. ____|
Attached = herewith
copy of registered
architect/L..S.  stating
details of constructed
area. Aanexure “E”

construciion more than 50000 | B. Total construction with
| M3 EC permitted area |
i C. The configuration of |
i building  confirming by
! i repistered architect ll ——
5. | PP has not provided Marginal ; MCGM to confiming Open | MCGM | -
_ Space as per the CC Rules. ! space to concessioa report | S :
p- i PP is manipulating government | Lzgal Reply PP We have not
i authorities  for  procuring manipulaed any
various permission. government  authority
for obtaining
i permission for carrying
. out comstruction.
i All permission have
! been obtained by us
| } are in accordance with
| 1 ] | law and thus valid.
q. | PP has violated the principle of | MPCB to submit Summary | MPCB —
! sustainable davelopment by not | of implementation or’ STP,
! installing  pollution  control { OWC, solar Planzl, DG Set,
| deviess. ' RWH and other
] ;I Environmental Scheme :
tr. | P has aot wmade any PP to submit EMP through = PP We  have  already
environment management piarn. | their environmental | complied with most of
coasultant. ! the conditions of EC
! and anything is balance
!‘ -‘ will be complied with
before asking for Full
| . | | OC from MCGM.

s. | PP has caused substantial | PP to reply. | PP We have not caused
damage to ecavironment and any environmental
ecology more than Ks 200 damage much less than
Crores, which shali be 200 crores, the
recovered from PP, | construction  carried

out is swictly in
accordance with the
| '  perission. _

t. PP is unapologetic and PP has | PP to reply ‘ PP We have never adopted

| adopted careless and reckless any careless & reckless
! attitude towards the , attitude towards
gnvironment protection. 1 ' environment & have
i always  been  an

| environmentally

! for farther il'egel construction

without Consents.

| permissians

conscious conriant.

! Noae of 'hz authoritics
i have permitted iliegal

construct:on, iniact the

construction  carried
o is swicly i
accurdance with

————



v. | Thus it is mandatory to stop the
project construction
permanently till the
compliance/ rectification of the
above illegal act and removal of
the  defects from  the
construction.

PP to reply

| PP | As the construction
carried out is in
accordance with law &
the permissions |
granted by - various
[ | authorities there-is no

| requirement much less

. any necessity to stop
| the construction

For M/s Dudiwala Real Estate & Investment

Partner
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